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Adopted and modified by the Government of India (Adaptation of
Indian Laws) Order, 1937

Adopted and modified by the Adaptation of Laws Order, 1950

[Received the assent of the Governor on the 30th
September, 1921, and of the Governor-General on the 10th
December, 1921, and was published? under section 81 of the
Government of India Act on the 7th January, 1922. ]

AN
Act
For the establishment of a Board of High School and
Intermediate Education.

WHEREAS it is expedient to establish a Board to take the place
of the Allahabad University in regulating and supervising the system of
High School and Intermediate Education in the United Provinces, and
to prescribe courses, therefor;

It is hereby enacted as follows :

1. (1) This Act may be called the Intermediate Education Act,
1921.

1. For S. O. R, see Gazette. 1921 Pt. VII, p. 18.
2. See Gazette 1922, pt. VII p. 1.
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[The Intermediate Education Act, 1921]

Definitions

(2) [It shall extend! to the whole of Uttar Pradesh. |2

(3) It shall come into force on such date3 as the 4[State Government]
may, by notification in the 5[Official Gazette| direct.

2. In this Act, and in all Regulations made hereunder,

unless there is anything repugnant in the subject or context, —

(a) “Board” means the Board of High School and

Intermediate Education ;

6| (aa) “Centre” means an institution or a place fixed by the Board
for the purposes of holding its examinations and includes the entire

premises attached thereto | ;

(aaa) “Director” means the Director of Education, Uttar Pradesh
7[and except for purposes of section 3, includes an Additional Director of

Education.]

8[(b) “Institution” means a recognized Intermediate College, Higher
Secondary School or High School, and includes, where the context so

requires, a part of an institution, and ‘Head of Institution’

1. This Act has been extended to the area mentioned in column 1 of this table under the Act or Order

mentioned in column 2 and enforced in such areas under notification, if any, mentioned in column 3 with

effect from the date mentioned in column 4 against each such area ;

Act or Order Notification, if Date from
Area under which any, under which
Extended which forced enforced
1. Rampur Rampur (Application No. 810/XVII,
District of Laws) Act, 1950 dated Feb, 28, 1950 March 1, 1950
2. Banaras Banaras (Application of Laws) No. 812/XVII,
District Order, 1949 dated Feb. 28, 1950. Ditto.
3. Tehri- Tehri-Garhwal (Application No. 812/XVII,
Garhwal of Laws) Order, 1950. dated Feb. 28, 1950. Ditto.
District

2. Subs. for subs. (2) of S. 1 by the A. O. 1950.

3. The Act came into force on April 1, 1922.

4. Subs. by the A. O. 1950 for (Provl. Government)

5. Subs. for (Gazette) by the A. O. 1937.

® N o

. Add. by sec. 2 (1) of U. P. Act No. VI of 1959.
Ins. by sec. 2 of U. P. Act No. 1 of 1981.
Subs. by sec. 2 (1) of U.P. Act No. XXVI of 1975.
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[(2) sw@T AR FrQof IR uaer 4 B8R (]2

(@3) uE W fAip A yged BN oK Y [R1ou WRepR] P[RSR ToIe]
# fagfta g axa fFeer < |

2519 A fava a1 U # BIS 91 ufdgd 7 8 39 AfRfad § qen RHTIRI
AP T 99 Favd fafvaat § —

(@) "are” &7 Iy Areafie R uRvg 9 2

6[(Pep) "Bv=" BT AU IS ERT AU RG] AT BT & ford
g @ T FRr O WF ¥ 7 iR S9H S99 9WE 99 J—TEife W

(bebeh) "Frgerss” @l Rt Rren Feed, Sar ey A 8 ([#R arT 3

& Ul @ R s8d r=id SR e fAdere W 2]

8[ (W) "ARAT" BT AT ATl UK SUSIHISYS Plelol, TR Hbwe

Thel AT BS Thel A 8, 3R, STei dedf & v s €1, g st WRel Bl

1. 39 Jiffag o1 forar 39 arolt &y 1 § Sfeafaa e °, wwr 2 § sfeafaa st ar smek @ sefi= foar
T ® IR S W & W, W 3 # SfoaiRad s, aft aE B @ orefim sw e 9 o Qe W9 &9 @ |
T 4 H IfeaRad & vge fvar T R

arfaferge arerar ey fasiftq afy @1 fafyy, R
& R arta B e it Ty fapar
yaRa fed T 7 PEICIRED IR Qe
1— fretr SgR YR (T fasifeT <o 810/ 1 H1d, 1950
B ATl Ve, =g, fasTia 28,
1950 WA, 1950
2— Rem g9 RA TR (Tl fasiftq <o 812/ aqa
M SAToT) 3SR, g, faid 28
1949 BRI, 1950
3— e <& TR dTel
TEAT (TAhe ST oITo) - T
TR, 1950

2. USRI IMH ST MEY, 1950 Bl €RT 1 B SULIRT (2) & fordr ufeenfia |
3. I IfAfFRE 1 ofie, 1922 BT wEfeR g |

4. USRI 3P TSl SR, 1950 §RT (MARTIS Tavwe) & ford uferenfua |
5. TSI MH oIl 3T, 1937 NI (ore) & ford ufomenfua |

6. Sk oI AfIfTIH Ho 6, 1959 @ €RT 2 (1) ERT I@™T AT |

7. SR YR ARTIH Ho 1, 1981 B URT 2 ERT 1T AT

8. SR oY IIAEH o 26, 1975 B GRT 2 (1) RT UfRenfud |
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[The Intermediate Education Act, 1921]

7[Constitution
of the Board]

means the Principal or Head Master, as the case may be, of such
institution. |!

2[ (bb) “Inspector” means the District Inspector of Schools, and in
relation to an institution for girls, the Regional Inspectress of Girls’
Schools, as the case may be, and in each case includes an officer
authorized by the State Government to perform all or any of the
functions of the Inspector under this Act ; |

3[(bbb) “Invigilator” means a person who assists the Superin-
tendent of a Centre in conducting and supervising the examinations at a
Centre ; |

4 (c) “Prescribed” means prescribed by regulations. |

(d) “Recognition” means recognition for the purpose of preparing
candidates for admission to the Board’s examinations ;

5[(dd) “Regional Deputy Director, Education” means the Deputy
Director of Education in charge of a region and includes an officer
authorized by the State Government to perform all or any other duties of
a Regional Deputy Director. |

(e) “Regulations” means Regulations made by the Board under
this Act.

(f) “State Government” means the Government of Uttar Pradesh.

6[(g) “Superintendent of a Centre” means a person appointed by
the Board to conduct and supervise examinations of the Board and
includes an  Additional Superintendent and an  Associate
Superintendent. |

7[ 3. (1) the Board shall consist of a Chairman (which office shall
be held by the Director, ex-officio) and the following other member,
namely —

(@) two heads of the institution, maintained by the State
Government, nominated by the State Government ;

(b) two teachers of the institutions maintained by the State
Government, nominated by the State Government ;

N o g bk 0w b=

Subs. by s. 2 (i) of U. P. Act No. XXVI of 1975.
Subs. by s. 2 (ii) Ibid.

Ins. by s. 2 (2) of U. P. Act No. VI of 1959.
Subs. by s. 2 (iii) Ibid.

Add. by s. 2 (3) of U. P. Act no. XXV of 1958.
Ins. By s. 2(3) of U.P. Act no. VI of 1959.
Subs. by sec. 2 of U.P. Act No. 16 of 2008.



[sveHIfsue fRrm ffaH, 1921]

qrT Y B, SR IR b YU T Iy U ke &, genRRerfa, fifyue ar
YIRS H 7|t
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3 [(wErE) "IrRIedd” BT arcad S wfdd ¥ ® W el B W
QRIeTTA & HATeTT T GAIETT | Hew B fleTd B FeIAT BN ; |

4[ () fafea” @1 o fafast g fafka w2 ;]

(@) AT BT dread 918 B gNersil H 9o @ ford nfefal b R
PR B T B AR ue B R qar 9 R

S[ (erer) "TEATTY R Su—{Feeres” BT dad fhA TN & gy e
IU-—Fee® ¥ 2 3R 3 9™ Su—Feed & ¥ d dadl a1 S8 ¥
A &1 UTed B & o)) 9 WRPR gRT Uiiad IR |fferd & |

(®) fafrw &1 arcad 919 §RT 39 e & orefi| g9 T fafaasr

qE;
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(F) IR IRHR ERT TREATT FRARA &, I WWHR gRT AHMAfEE |
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a1 @t

TR U A o 26, 1975 B GRT 2 (1) FRT &1 14T |
IR BT 9RT 2 (2) GRT @M AT |

IR T SMRAFTIH Ho 6, 1959 BT RT 2 (2) §RT A |
ST BT GRT 2 (3) §RT IGHAT WA |

TR U AT o 25, 1958 B GRT 2 (3) ERT T@TAT AT |
IR T SIRAFTTH Ho 6, 1959 BT RT 2 (3) §RT A |
IR YT SMAEH Ho 16, 2008 B URT 2 ERT UleRenfua |
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[The Intermediate Education Act, 1921]

(c) the Director, State Council of Educational Research and
training Uttar Pradesh, Lucknow or a representative nominated by him;

(d) the Director, State institute of Educational Management and
Training Uttar Pradesh, Allahabad or representative nominated by him,;

(e) the Additional Director of Education (Correspondence),
Correspondence Education Institute, Allahabad ;

(f) the Additional Director of Education, (Vocational Education)

Lucknow ;
(g) two person related to Education, nominated by the State

Government ;

(h) two women related to Women’s Education, nominated by the
State Government ;

(i) the Director, State Institute of Science Education, Allahabad,
ex-officio ;

(j) the Principal, State Institute of Education Allahabad ex-officio;

(k) the Director, Bureau of Psychology, Allahabad ex-officio ;

() the Secretary, Board of Secondary Sanskrit Education,
Lucknow, ex-officio ;

(m) one District Inspector of Schools nominated by the State

Government ;

(n) one Regional Joint Director of Education nominated by the
State Government ;

(o) the Regional Officer, Central board of Secondary Education,
Allahabad ex-officio ;

(p) the Principal, Government Physical Training College, Rampur,
ex-officio ;

(q) one Professor of a Degree College affiliated to a University
established by law in Uttar Pradesh nominated by the State

Government;

(r) one Professor of an Engineering College affiliated to an
Engineering University established by law in Uttar Pradesh nominated
by the State Government ;

(s) the Professor of Agricultural University established by law in
Uttar Pradesh, nominated by the State Government ;

(t) the Professor of a Medical College affiliated to a Medical
University nominated by the State Government ;

1[(2) The Secretary of the Board shall be the ex-officio member-
secretary of the Board.]

1. Subs. by sec. 2 of UP Act No. 16, 2008.
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[@1) e, 5T 2Afde srgEeT Ud gidiertT uRvg Saik Uael ddEds
T 9 gRI, e e ufafafe ;
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@) SR o # Ofy grr venfia fe fovafdenem & wwg faD
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efafde ve mar ;

@ fen fafecr fawafiaras @ g 0 Rfecar qefdemes @

VST WRGR gRT AEfafds e e ;

(2) 1€ @1 Wfer@, € &1 Ued Few—afug gl

1. 30%0 AR HAAT 16, 2008 B RT 2 FRT TARATUT |
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[The Intermediate Education Act, 1921]

Removal of
member

Term of
office of
members

Filling of
vacancies on
expiry of
term of office

Powers of the
Board

(3) As soon as may be after the nomination of the Board has been
completed, the State Government shall notify that the Board has been
duly constituted. |!

2[3-A. The State Government may remove from the Board a
member who in its opinion has so flagrantly abused his position as such
member as to render his continuance on the Board detrimental to the
public interest ;

Provided that the State Government shall before removing a
member as aforesaid give him an opportunity of explanation and shall
place on record reasons for his removal. |

4. (1) Member other than 3[ex officio members] shall hold office
for a term of three years from the date of the notification published
under 4[sub-section (3) of section 3. |

5] Provided that the State Government may, by notification in the
official Gazette, enlarge the term of office of all such members by a
period not exceeding ©[six months| at a time so however, that the
enlargements, so granted, shall not in the aggregate exceed 6[one year].

6A[ (2) A member of the Board shall cease to be such member
upon his ceasing to have the capacity in which he was 7[nominated] and
his place shall thereupon become vacant. |

8[5. The State Government shall take steps for the reconstitution
of the Board the expiry of the office of members. |

6.9[****]

7. Subject to the provisions of this Act the Board shall have the
following powers, namely :—

10[(I) to prescribe courses of instructions, text-books, other
books and instructional material, if any, for the High School and
Intermediate classes in such branches of education as it thinks fit ;

10I-A) to publish or manufacture, whether to the exclusion,
complete or partial, of others or otherwise all or any of such text-books,
other books or instructional material ; |

N

Subs. by section 2 of U.P. Act No. 16 of 2008.
Add. by section 4 of U. P. Act No. 35 of 1958.
Subs. by section 4 (a) of U. P. Act No. 26 of 1975.
Subs. by section 12 (a) of U.P. Act No. 12 of 1978.
Add. by section 2 of U. P. Act No. IV of 1950.
. Subs. by section 12 (b) of U.P. Act No. 12 of 1978.

6A.Subs. by section 4(B) of U.P. Act No. 26 of 1975.

7. Subs. by section 3 of U.P. Act No. 16 of 2008.

8. Subs. by section 13 of U.P. Act No. 12 of 1978.

9. Omit. by section 14 of U.P. Act No. 12 of 1978.

10. Subs. by section 5 (ii) of U.P. Act No. 26 of 1975 and be always deemed to have been substituted.

10



[sveHIfsue fRrm ffaH, 1921]

(@) 94 & WS BT AHMGIA W B S b UTER] JARMNY I
WHR Ug AT B0 6 a1 &1 TRIg w9 A 76T B o w2 ]

2[3-7— T WHR A A N W A B geT AFA T R
SEd AAGAR U9 GG & w9 H U9 g P U 8R gudnT fhar B &
R IS @ 95 © BU H SHBT 99 Y& oHRd @ ford glfeRe 8 ;

Uiy I8 2 b o9 WReR Bl 9e &I q@ied 9HR I g &
Id IH IRIGRU U PR BT ATAR ST R I 8SR SF & DRI Dl
SrffIRaT ¥t (]

4—(1) 3[ucHd W] & AfaRed g Tl @ USERT 4[gRT 3 B
STRT (3)] & <efe g fasifia & =i & <9 o @ gy -

s[ufdeyr I8 & & I IR WRBN Toie H I=fa gaefia axa
U I ISRl @ Ug DI M@ UH IR H 6[©: HEM| | 3Ffd wHa & ford
59 UBR oI FHdl © b O 39 UeR del8 g A g AemdR
S[uw a¥] F a1 7 2 |

67[(2) 9IS BT BT A O R & a8 7[A-fAfdse] fhar &
ISP FAMS IR UAT SR 9 BT AR IABT WA dguRI=< Rad 8l
SITQT (]

8|50 TR &RT 4 & A AT B! YSEE B I & gd drs
& gTied @ ford Sriars! &l (]

6% * + * o+ ]

7- 39 A & IuewEl & el REd gU dre @ EAfaRad e
BT 37rid —

10[(1) BIS M 3R STIHINSYC Fefrali & forg fRrem @7 VAT wRameli #,
g 98 S 91, UIgd®HH, Ued—Jid, 3 Y IR Rrem—amf, afs
Pig 8, fafed &= ;

10(1—p) YT UIGI—Ydd, T Ydd A1 Refor |l § w9 ar fai
BT, GARN BT YUId: AT I ITUaSi HRa IT J=JAT, Yo a1 AT |

A ol
BCHAT ST

el o

ae @

TR YT MR Ho 16, 2008 @ URT 2 ERT FReRefua |
IR Ter rfAfrad Ho 35, 1958 @ €RT 4 §RT IGMT TAT |
IR Ter rfAfraH Ho 26, 1975 & €RT 4 (F) FRT <@ 47|
TR YowT A o 12 1978 B GRT 12 (H) gRT Ui |
IR T AT o 4, 1950 B €RT 2 §RT IGRAT AT |
TR U AT o 12, 1978 B R 12 (@) gRT gl |

F. SR TS ARFTH Fo 26, 1975 B GRT 4(F) FRT @ AT |
IR T<e rffrad o 16, 2008 B €RT 3 §RT Ufeenfd |

TR UL IMAEH Ho 12, 1978 & ORI 13 §RT FReRefua |
. SUYE @ GRT 14 §RT fraprem TaT |
10. SR U AfRAFTIH Ho 26, 1975 B GRT 5 (1) I@T AT 3R TG A T TAT FAHST ST |

© ® Ng o o b~ w0 N =
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[The Intermediate Education Act, 1921]

4[Recognition
of an
institution in
any new
subject or for
a higher
class]

(2-a) to grant diplomas or certificates to persons who have
pursued a course of study in an institution admitted to the privileges of
recognition by the Board, or

(b) are teachers ; or

(c) have studied privately, under conditions laid down in the
Regulations, and have passed the examinations of the Board under like
conditions ;

(3) to conduct examinations at the end of the High School and
Intermediate courses ;

(4) to recognize institutions for the purposes of its examinations;
(5) to admit candidates to its examinations ;

(6) to demand and receive such fees as may be prescribed in the
Regulations ;

1[(7) to publish or withhold publication of the results of its
examinations wholly or in part | ;

(8) to co-operate with other authorities in such manner and for
such purposes as the Board may determine ;

(9) to call for reports from 2[the Director] on the condition of
recognized institutions or of institutions applying for recognition ;

(10) to submit to the 3[State Government] its views on any matter
with which it is concerned ;

(11) to see the schedules of new demands proposed to be
included in the budget relating to institutions recognized by it and to
submit, if it thinks fit, its views thereon for the consideration of the
[State Government]3 ;

(12) to do all such other acts and things as may be requisite in
order to further the objects of the Board as a body constituted for
regulating and supervising High School and Intermediate Education.

4[7-A. Notwithstanding anything contained in clause (4) of
section 7 —

(a) the Board may, with the prior approval of, the State
Government, recognize an institution in any new subject or group of
subjects or for a higher class ;

(b) the Inspector may permit an institution to open a new section
in an existing class. |

1. Subs. by sec. 5 (ii) of U. P. Act No. 26 of 1975.
2. Subs. by sec. 5 of U. P. Act No. XXXV of 1958.

3. Subs. for (Provl. Govt.) by the A. O. 1950 which had been substituted for (Minister) by sec. 5 (2) of U. P.
Act No. V of 1941.

4. Subs. by sec. 2 of U. P. Act No. 18 of 1987.
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[sveHIfsue fRrm ffaH, 1921]

(2—®) TN AfFqAT B SEHT IT YHVI-9F UaTH HRAT, Sl 9IS gNT
AT U AR arell fhelt S & et ureasmd gof fear 8, ar
(@) ST 3reAE B ; AT

(M) e fafrmt 3§ FuiRa S 78 w6l @ sefi| afdrd wa |
eI fhar 8T 3R ST Al & e 918 B uRIef ] SN0 Bl B

(B) TS THA dqAT TGS USHHAT B FHIfT WR uesi @
GATAT BT ;

(@) 3= gdiEmell & Aol & foly eIl &I A=Al U&= & ;
(5) o TEmTelt W Inwafdfat BT TR <A ;
(6) T Yow AT 3R UT w1 S At # fafza fey S ;

1[(7) ora+r wemell @ URemd &1 guid: AT S UG wRAT AT
W];

(8) 3 wIfdreIRAT & VAT AT | qm W WOl & oy A=8aRT &ovAT
ST 91S 3rauTRd o ;

(9) AT=ICT YT HRATSMT AT ATICT & foly 3Mdes w_e drefl el @
Rafy @& ar # 2[fAgees] & RAré AT ;

(10) 09 folt fawg & v # 3[R WRBR BI| 0A fIaR Ao

R a8 awfRd 8 ;

(11) s # afdfera ey o & forg uvanfaa U1 Remel & i
g AR @ Sl B <@, R S9W AT UeE @1 8 3R, afe g
Sfaa w9el, @ |9 W Ifierad e IRl &1 3[Rsu WReR @] et
'ﬁ\—rF-IT;

(12) ¥ o9 WA Pl AR drdl BT BAT GBS TRl el
geHifere Riem & fafme ik wideor & fog v e & wu # dafeq
fhY Y 9 & IGSWAT Bl AR B & fory 7ufera & |

47-p—uRT 7 & WUS (4) F B 919 @ B9 gu N, —

(®) 18, TST WHR & Yalgared &, [ G o b 79 v +
a7 fawat & o f # a1 fHA) SR Hem & foIu AT § FhT §

(@) FRlers fhedl e &I fl ada T der d 37 IIFANT Wie Bl
IS T FHAT & | |

4[fo=lt 1A
fowg & @
TR PETT
B fog

freit e
Y AT

1. IR U I o 26, 1975 B ORI 5 (2) ERT wleenfd |
2. IR U AT Ho 35, 1958 B €RT 5 RT UfRefd |

3. USCIM % ool 3TN, 1950 gRT (WfAferyet o) & fory wfomenfia i do wio rfdferam <o 5, 1941 &Y aRT 5

(2) w1 “fafer” @ forg uforenfia forar mar |
4. IR U ARH Ho 18, 1987 BT ORI 2 RT Ufrenfia |
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[The Intermediate Education Act, 1921]

1[Employment
of part time
teachers or
part-time
instructors]

2[Exemption]

U. P. Act no.
24 of 1971

Prohibition of
Unauthorized
Conferment of
Diplomas and
Certificates

[ 7-AA. (1) Notwithstanding anything contained in this Act, the
management of an institution may, from its own resources, employ—

(i) as in interim measure part-time teachers for imparting
instructions in any subject or group of subject or for a higher class for
which recognition is given or in any section of an existing class for
which permission is granted under section 7-A ;

(ii) part-time instructors to impart instructions in moral
education or any trade or craft under socially useful productive work or
vocational course.

(2) No recognition shall be given and no permission shall be
granted under section 7-A, unless the Committee of Management
furnishes such security in cash or by way of Bank guarantee to the
Inspector as may be specified by the State Government from time to
time.

(3) No part-time teacher shall be employed in an institution
unless such conditions as may be specified by the State Government by
order in this behalf are complied with.

(4) No part-time teacher or part-time instructor shall be
employed unless he possesses such minimum qualifications as may be
prescribed.

(5) A part-time teacher or a part-time instructor shall be paid
such honorarium as may be fixed by the State Government by general
or special order in this behalf.

(6) Nothing in this Act shall preclude a person already serving
as a teacher in an institution from being employed as a part-time
teacher or a part-time instructor under section 7-AA. |

2[ 7-AB. Nothing in the Uttar Pradesh High School and
intermediate Colleges (Payment of Salaries of Teachers and other
Employees) Act, 1971 or the Uttar Pradesh Secondary Education
Services Commission and Selection Boards Act, 1982, shall apply in
relation to part-time teachers and part-time instructors employed in an
institution under section 7-AA. |

7-B. No person shall confer, grant or issue or hold himself out
entitled to confer, grant or issue any diploma or certificate or other
document stating or implying that the holder, grantee or recipient has
pursued a course of study, in any institution or privately, and has
passed the High School or Intermediate Examination or any
examination described in a manner reasonably calculated to cause it to
be believed to be the High School or Intermediate Examination ;

1. Ins. by sec. 3 of U. P. Act No. 18 of 1987.
2. Ins. by sec. 3 of U. P. Act No. 18 of 1987.
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[sveHIfsue fRrm ffaH, 1921]

[7-pd— (1) 59 afafrgs & faf a1d & 210 gy ), fdl <ven &1
YITEhROT ——

(Th) r<IRA TaRAT & ®©T H IAABIIH AAUH DI, ORI 7—F
= T fawg a7 fawal & aif a1 Sk @ & forr g & 1% ®, <9,
T A e B T AT B o arger & TS ©, 9, e < & for;

@) sfErpifers raerd @I, Afde fem a1 arise gfe 9 Suarh
Iaed B & oy fFd @R a1 Rreq a1 aad¥ie areasy H srges o
& for), Jue I | FARAITd B FHhaT 2 |

(2) aRT 7—% B AT P AYAT IR Bl AT qd qb 8] &l S
ST9 d% b geve |afafa P @ 9ee a1 96 grfd & wu H QAT ufof
T T O Y WRBR R IHI—a9a R fafafds @ s |

(3) fr<r wRem # fHY sferdiferd sreuyd &I dd ddb AdrarSId el
P STRAT 919 9 & WY At BT 9 ST WRBR gRT 59 A e
g1 fafafds @ S, srgure 9 far S |

(4) BIE SRFITS SreaIS AT feTBIAD IFIaTd Td T AT
8 fhar S 99 9@ f 98 U gAad owdn, ol fafka @ S, A
I & |

(5) forel oferapIfores Steamud AT IBIfeId Tgawid HI VAT AT faar
STRATT ST Yo SRABR gRT 39 e I ar fauiy smewr g fAeiRa
fpar S |

(6) 3 fAIfrd & BIg 91 fHN GRem H FeAUS B B H UBA A
HRING bl Afdd BT gRT 7—hd B 3N FABIAID IFAUDS AT 3ihIeTD

TP B wY H AR B S | g=ariRd T8 el |

2[7-HE- SR UQY BE ol AT FUSTHIRSUT dlciol (31edTaehi del
I PHATRAT & I BT YIar) AfAFRE, 1971 A7 IR U< Aedffie e
JAT 3T 3R = drs SIfAfIH, 1982 & Bl o1 &RT 7—hd & 3NN fodr

HReqT H HATNIST SfeTpIfTeh TeTIdh] MR AWDBIfeldh TaRDT & T H AN

&l B | ]

Ta- o5 Aafad =l S a1 yHo—u3 a1 3R SISl Bl U&H,
S AT SR TE BAT AT UM, AFEM I AR BT & [y gbarR BT
AT B Udhe A8l BT, RraH I8 ®od uge a1 wRie w9 8 5 S9a
W, TR A1 O el J Rl WRen # a1 Ffdad w9 W U &
IRV fhar § @R B8 Wl A7 gexHIfSUe u¥e a1 dig = w_ie, foras
qui H IAD BRIGA AT gTAISYS Wl BF @ Ui fIwarsy @R @
gfdcrger TehedT 81, Sl fhar 2 |

1[3reramTiere
IFeAYHR] AT
3P TR
ITRDI BT
IR

?[ee]

5
S0 o
T 24
| 1971

e ik
YHIOT—UH BT
A YEH B
T e

1. SR U< AT Ho 18, 1987 P URT 3 §RT dordT AT |
2. IR U AfAFTIH o 18, 1987 B URT 3 GRT ST TAT |
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[The Intermediate Education Act, 1921]

Bar of
charging any
donation for
admission to
an institution

Penalty for

contravention
of section 7-B
or section 7-C

Power of
utilization of
donations

Exemption of

7-C. No person connected with the management of an
institution and no Head of the Institution or teacher or any other
employee thereof shall directly or indirectly take or receive or cause to
be taken or received any contribution, donation, fees, or any other
payment of any sort, either in cash or in kind, except the fees at the
rates specified in any order issued by the State Government in this
behalf, from or on behalf of any student l[as a condition for granting
him admission to such institution. ]

2[7-D. Whoever contravenes the provisions of section 7-B or
section 7-C, shall be punishable with imprisonment for a term which
may extend to three years and also with fine which shall not be less
than one thousand rupees and if the person so contravening is a
society or any association of persons every member of such society or
association who knowingly and willingly authorizes or permits such
contravention, shall be so punishable. |

3[7-E. Where a contribution or donation, either in cash or in
kind, is taken or received by an institution including an institution
maintained exclusively by the State Government or a local authority,
the contribution or donation so received shall be utilized only for the
purpose for which it was given to it and in the case of an institution
maintained exclusively by the State Government, the cash contribution
or donation shall be credited to the personal ledger account of such
institution which shall be operated in accordance with the general or
special orders of the State Government. |

8. Nothing in the Act shall affect the constitution, powers or

;?:i?(::lsities functions of the Banaras Hindu University 4[or the Aligarh Muslim

from the University] except with their consent recorded in writing.

operation of

the Act

Powers of 9. (1) The 5[State Government]| shall have the right to address

zf;t:mm ent the Board with reference to any of the work conducted or done by the
Board and to communicate to the Board its views on any matter with
which the Board is concerned.

(2) The Board shall report to the [State Government]|> such
action, if any, as it is proposed to take or has been taken upon its
communication.

(3) If the Board does not, within a reasonable time, take action
to the satisfaction of the [State Government]5 the [State Government]5
may, after considering any explanation further furnished or
representation made by the Board, issue such directions consistent
with this Act as it may think fit, and the Board shall comply with such
directions.

1. Subs. by sec. 32 of U. P. Act No. 5 of 1977.
2. Ins. by sec. 6 of U. P. Act No. 26 of 1975.

3. Ins. by sec. 33 of U. P. Act No. 5 of 1977.

4. Subs. by sec. 15 of U. P. Act No. 12 of 1978.
5. Subs. for (Provl. Govt.) by the A. O. 1950.
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[sveHIfsue fRrm ffaH, 1921]

71— fRlY TR & UIIEIhRoT & FHRRId Bis Afdd 3R Gl &l Heer #
YIS AT JATTH T HIS T HHANY [V ERAT F TIL I AT JAY B SURT g;ga%
qdad I8 B IGET o7 @ AT B wy H| fHA B F @l SHDGT IR A T o
IR WWHR gRT 39 T § o) by 77 et omewr # A ® ™ Bk ww\r
& Ryara, ucgeT a1 T ™Y H, PIs 3, T, B AT B UBR BT IS JB
T e, AR I8 AHS B AT O B ®Y H, 7T I 7 YT BT R 7 o AT

T R ST |

2[7-8— GRT 7—@ 3R 7—7 & IUGH} BT IeotaT I qT AfIT B gRT 79
¥ el @ T BREE ¥, Off A 9 a% o T 8, R gAY ¥ W o w1
Uh TR ©UY $HF 7 BN afed fhar &7 dam, iR afe UAr Soofed &R e @
e AT PIE WA AT AFHT BT DIy AHS & I UAT HESST AT fordr =i
TS & YD e PI, S Sy PR AR WesT I W Iecia bl ATeragd
FAT & AT T <l &, S UBR osd AT ST | (]

7-s- iEf el wRem BRI, I WRGR A1 RHY WNer) gRr @ @
AT WU W SR R W WiAfeTd B, SRIGT AT M, A qE ADS B AT o
qeg WY H, forar or ura fhar Srar €, 98l $9 SR UK RS AT I Bl
ST dadl I YA & fordy fosar S S9a forr ag ke &1 faar
2 3R I PR §RT 30 T A IR Gy &I g2 4, e 3fear AT
T I AR & agfdde @i H AT fRAr SR RTaT Fared I IRBR
& MY AT AR Qe & IFAR fHAT SR (]

839 IfRM § & E Bl 9 @1 eRE o fwafdemerm Y[ PRW

faeafdene™
et gReM fawafdened] & dued, AffeR a1 AT R I9 A87I dP Dl B 34
THT | TS OTd A frRad wu # S AeAfy aifafiRad F @ @ | miﬁ
e

9—(1) ’[RT IRSR] BT S gRT AN fer@r by Tg fbefy off df U EDN
& G H dle BT GaMed HeT a B W U vy & gy H, o 918
TR 81, a1 BT AU TR GRad & &1 ARHR N |

() 9 [k WEHR] BT SHB TF W N TS i B o B A
AT Hrfaral &1, QB 81, Far I |

@) afe a1 SRIT T B AR [\ WRHR]| B AR HTIATE]
T PN A 9 N U fey U R wdieRer w99 g™ Ry g

IR R R )9 & ugd [ IRGR]| 59 AR I 6
frder SR FR |ad) B S 98 Sfud wwet iR 91 W el &1 urer e |

1. 30 Yo IIATH o 5, 1977 B URT 32 FRT Ui |

2. 30 Yo AfAFTIH Ho 26, 1975 @ URT 6 ERT IR MY |

3. Q0 Yo I1fAfraH wo 5, 1977 B €RT 33 §RT GGRT AT |

4. 30 Yo AR Ho 12, 1978 P &RT 15 ERT Ul |

5. USRI MH olol 3MeX, 1950 T (faferaer waeivive) & forw wfomenfaa |
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[The Intermediate Education Act, 1921]

Officers of the
Board

Powers and
duties of
Chairman

Appointment,
powers and
duties of
Secretary

1[(4) Whenever, in the opinion of the State Government, it is
necessary or expedient to take immediate action, it may, without
making any reference to the Board under the foregoing provisions, pass
such orders or take such other action consistent with the provisions of
this act as it deems necessary, and in particular, may by such order
modify or rescind or make any regulation in respect of any matter and
shall forthwith inform the Board accordingly.

(5) No action taken by the State Government under sub-section
(4), shall be called in question.]!

10. The following shall be the officers of the Board ;
(1) The Chairman,
(2) The Secretary,

(3) Such other officers as may be declared by the Regulations to
be officers of the Board.

11. (1) It shall be the duty of the Chairman to see that this Act
and the Regulations are faithfully observed and he shall have all
powers necessary for this purpose.

(2) The Chairman shall have power to convene meetings of the
Board, and shall call a meeting, at any time after due notice, on a
requisition signed by 2[not less than one-fourth of the total member-
ship of the Board] and stating the business to be brought before the
meeting.

(3) In any emergency, arising out of the administrative business
of the Board, which, in the opinion of the Chairman, requires that
immediate action should be taken, the Chairman shall take such
action as he deems necessary, and shall thereafter report his action to
the Board at its next meeting.

(4) The Chairman shall exercise such other powers as may be
prescribed by the Regulations.

12. (1) The Secretary shall be appointed by the 3 [state
government| upon such conditions and for such period as the may
deem fit.

4[ * * * ]

(2) The Secretary, shall, subject to the control of the Board, be
the administrative officer of the Board. He shall be responsible for the
presentation of the annual estimates and statement of accounts.

(3) He shall be responsible for seeing that all moneys are
expended on the purpose for which they are granted or allotted.

(4) He shall be responsible for keeping the minutes of the Board.

>0

Subs. by section 7 of U.P. Act No. 26, 1975.
Subs. by section 8 ibid.

Subs. for Provincial Government by AO 1950.
Omit. by s. 9 (i) of U. P. Act No. 26 of 1975.
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[sveHIfsue fRrm ffaH, 1921]

') 573 0 I58 IRSR B T F BT RIS BRAT ATIF AT
TS B, a9 98 9 Pl Ydadi SuSi @ i dis faw fHy fomr sw
AfAfTH & IuSwIl | WA UAT 3T < Ahal & I1 VAl I HRIAmE! &
adl & O g8 ofmawas 9Hsl, IR fARred: (9 omew gr1 fl fawa 9
wafd fen fafm &1 aReR, fiRgved a1 @91 &R 9l § 3R dgg9R
IS P Teblel o <0 |

(5) SUIRT (4) & 37 ST WRBR R I T3 HRIATS] UR ATAfT 2l
P SIET |

10-a1s & =Ry gerfdery 8 ;
(1) wTUfa,
(2) @fua,

(B) T = UeTReR e fafdl gnr 918 @ usifSrery iy fasar
S|

11-(1) Ty &1 I8 wad 8r f6 98 I8 <@ & g9 ffaes @
iR faffTHl &1 fergde urem fhar SIrar § iR S qarireel saedd
A SIfIHR e BT |

(2) TIUfT B IS B ISF A BT JWAHR BN AR g8 Tdfd
I o B uvEr ) o Wy W aitrrem W R R 2 [AS @ g
TeIdT & B A HH UH—aAlS AeRi| b EreR 8 dor H doe #
Fwifed fhy SIH drel BRI BT Soold 81, d8H ATgT |

() 9% & yIE B & TR H 4T 89 arell fedr Ui smurfas
Rerfy # RS9 FdfaT & AATGAR GR=T BRIATE! BT S7Uferd &1, J9mafa O
PHIRIATE] HAMM ST I8 IMMILID T3], AR IHD T drs Hl IADI 37Tl I8P
H 399 §RT &I TS HIIATE! & a1 ST |

(@) WMol T 3T MfRIBRT BT YANT B o fafvmEt g fafta faw
SR |

12—(1) fer@ 1 3[RTSY WRSBR] gRT VAT 2@l 9R AR A @i & forg
fFrgad far s S Sfem w+9er |

4[ * * * ]
2) 9 @ = & orfi & gU Afua, 91 &1 uRG MfSrery
BN | 98 1Y ITFAM iR oa—fIavor Ugd o371 & oIy SwRarT B8R |

(3) a8 I8 <@ & fory SRR B8R & wRa =R =1 wArerAi
% Y =g &1 Il € 5 g 9 Wi a1 gfde &1 78 & |

(4) 98 9IS B HRIgE W B Y IRER BT |

e B

JaTafT B
PR 3R

|fea &1

PR 3R

1. 30 Yo I =T 26, 1975 @ URT 7 BRI <A |

. SWJFT B ORI 8 FRT TR |

3. USWYH A% dfeT SR, 1950 FRT UfoRenfod |

4. 30 Yo AR Ho 26, 1975 & &RT 9 (i) ERT Fabren AT |

N
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Appointment
and
constitution
of Committees

Exercise of
power
delegated by
board to
Committees

XLV of 1860

1[(4-A) He shall exercise such powers as are necessary for the
conduct of the examinations. |

(5) He shall exercise such other powers as may be prescribed by
the Regulations.

@ 2 = = * ]

3[13. (1) The Board shall appoint the following Committees and
different committees may be appointed for different areas of the State,
namely :—

a) Curriculum Committee,

b) Examinations Committee,

(

(

(c) Results Committee,

(d) Recognition Committee; and
(

e) Finance Committee.

4[(2) Such Committees shall consist of the members of the Board
only :

Provided that no member of the Board shall be the member of
more than one kind of Committee of these Committees and the members
of the Committees shall hold office as such till they are members of the
Board. |

(3) In addition to the committees mentioned in sub-section (1),
the Board shall appoint such other committees, if any, as may be
prescribed and different such committees may be appointed for different
areas.

(4) These additional committees shall be constituted in such
manner and the term of members of such committees shall be such as
may be prescribed. |

14. All matters relating to the exercise by the Board of powers
conferred upon it by this Act which have by Regulation been delegated
by the Board to any one of its Committees shall stand referred to that
Committee, and the Board before exercising any such powers shall
receive and consider the report of the Committee with respect to the
matter in question.

5[14-A. (1) A Superintendent of a Centre and an invigilator shall
be deemed to be a public servant under section 21 of the Indian Penal
Code, 1860 during the course of examination or examinations
conducted by the Board and for a period of one month prior to the
commencement of, and of two months immediately following, such
examination or examinations.

A

Ins. by section 9 (ii) of U.P. Act No. 26 of 1975.
Omit. by section 9 (iii) of U.P. Act No. 26 of 1975.
Subs. by sec. 10 of U. P. Act No. 26 of 1975.
Subs. by sec. 4 of U. P. Act No. 16 of 2008.

. Ins. by sec. 3 of U.P. Act 06 of 1959.
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[sveHIfsue fRrm ffaH, 1921]

N4—p) a8 qQermsil & Hared & g W wfdaal &1 W ST S
Jaedd B | ;

(5) I8 VI 3 IARBRI BT AT e o fAfrml gRr faka fea

SR |
® 2 * * * ]
3 [13—(1) @€ fy=faRed afaforl &1 fAgad &, IR w0 @ wfAferl
R &l & forg Qi R afifrar frgaa &) o wed R, st — @1 frgfaa
CORICEERISITIRH
(@) w_er Afafa,
(M) WeThe |fAfd,
(=) w=gar Afafa, e
(®) faw afafa |
) T afafEl § daa 9 @ Tew & Afafaa 8 ¢
U I8 © f5 9IS &1 Bz Ay 39 AR ¥ W e 9 e
TR P FART BT T T8l BT IR FHRRT B W™ 3 ©9 H 99 9b U
R BT S T6 6 T 96 & 98 B ]
(3) SwuRT (1) # SfeatRaa wfafoal & faRaw, @€ o afafaai, afe
BIg 8, oI fafed @1 S, Figaa e &R 59 & ==t el & fog O
fr—fa= afaferlt gl o o wad 2
(@) s rfaRaa afafcal &1 o= W AfT | Brm S fafka @1 o
IR 39 ARl & Al &1 dRieIa Ul @y & forg grm < fafgq fean
s )P
1439 ffm g™ d€ @1 yeE By U O SR & owde 4 918 B
wag aRd oy 5 9 7 A grr o fasit afafa & ufafafea Afaferat
forar 81, Saa afafy &1 sfifee fy v §9s1 SIRAT 8iR a8 U9 fdll iffiaR TR

BT TN XA A gd, FEd g @ ar F§ 9y & Rae ura s ek 54| SIBEaNy
R R B | BT AT

[14-Fp— (1) 91 gRT Farferd fheft adem ar aermet 7 safsr § qen st
A genr A genell @ UK B9 B U #EN qd o) Safd § e S qre ?222145,
g T HEM @ I[afy dd bl B & efield BI AT TIeTd Bl IR
TUS WfEAT, 1860 BT &RT 21 & [N ATh—dd AHST ST |

1. S0 Yo I\ AT 26, 1975 @ ORT 9 (i1) ERT <1 47|

2. S0 Yo AT AT 26, 1975 B ORT 9 (iii) R Hprem 17|
3. 0 Wo iz o 26, 1975 B &RT 10 gRT UfoRenfyq |

4. 30 Yo AfATH Ho 16, 2008 BT TRT 4 ERT YRR |

5 30 Yo IARAFTIA Ho 06, 1959 &I &RT 3 ERT AT T |
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Power of
Board to make
Regulations

Previous
publication
and sanction
of Regulations
made by
Board

(2) An assault on, or use of criminal force to, a Superintendent of
a Centre or an invigilator during the period mentioned in sub-section (1)
shall be deemed to be an obstruction voluntarily caused to a public
servant in the discharge of his public functions and shall be a cognizable
offence. |1

REGULATIONS

15. (1) The Board may make Regulations for the purpose of
carrying into effect the provisions of this Act.

(2) In particular and without prejudice to the generality of the
foregoing power the Board may make Regulations providing for all or any
of the following matters, namely :—-

(a) the constitution, powers and duties of Committees ;
(b) the conferment of diplomas and certificates ;

(c) the conditions of recognition of institutions for the purposes of
its examinations ;

(d) the courses of study to be laid down for all certificates and
diplomas ;

(e) the conditions under which candidates shall be admitted to
the examinations of the Board and shall be eligible for diplomas and
certificates ;

(f) the fees for admission to the examinations of the Board ;

(g) the conduct of examinations ;

(h) the appointment of examiners and their duties and powers in
relation to the Board’s examinations ;

(i) the election of members to the Board under 2[Clause (c)] of
sub-section (I) of section 3 ;

(j) the admission of institutions to the privileges of recognition
and the withdrawal of recognition ;

(k) all matters which by this Act are to be or may be provided for
by Regulations ;

() the conditions under which grants-in-aid shall be given to
institutions recognized by the Board.

3[ (m) the formation of parent-teacher association. |

4[16. (1) Regulations under section 15 shall be made only with
the previous sanction of the State Government and shall be published in
the Gazette.

SIS

Add. by s. 3 of U. P. Act VI of 1959.

Subs. by sec. 17 of U. P. Act No. 12 of 1978.
. Ins. by sec. 34 of U. P. Act No. 5 of 1977.

. Ins. By sec. 12 of U.P. Act No. 26 of 1975.
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[sveHIfsue fRrm ffaH, 1921]

@) SwRr (1) # IfeaRad @y # f&i o= & hegd o B
rNlele R fHar AT PSS BHGT AT SHPb W HAT AT Pls STURIED
FA—UANT 5N Ah—Hadh R SHD dAlh—dhdl & Mg & T § wWewd]

STelt T an wwEsh S SR 98 srderg Rt &nr (]!

fafras

15-(1) 918 39 A & Iuaeell B HRffad H= & Udo & forg IS @1
faffrs a9 |har ® | faf

(2) faRmn &R ydfad SfeRI @ mudar R ufdage g9d St faar - dffer
a8 frfafed v a1 B8 (vl @ agaven &= & fou fafm &=
aHdT B, AT —

(@) afafot &1 Foe, 39 MR 3R w e ;

(@) el TAT THOT—U=1 BT USTT BT ;

@) 9IS B TRl B TASHT & fore ARl BT ATgar ueH fhy o
P oert

(@) S yEo-uEl e fewmel & fou fRuiRa ey o= arer
NI UIGT—hH ;

@) T i e i engeli 918 o1 et # ufawe fhy SR 3R
S Il T gAT—9=i & U & U B

@) dre B TRl | ydw @ oY b ;

(®) TRl & Farad ;

(F) et o Fgfaa o a8 @ Wl & FER § SHh S
Gﬁ—\’(ﬂfé—cﬁl?;
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Scheme of
Administra-
tion

(2) The State Government may sanction any such regulation
proposed by the Board either without modification or with such
modification as it thinks fit. |1

?[ 16-A. (1) Notwithstanding anything in any law, document, or
decree or order of a Court or other instrument, there shall be a Scheme
of Administration (hereinafter referred to as the Scheme of
Administration ) for every institution, whether recognized before or after
the commencement of the Intermediate Education (Amendment)
Act, 1958. The Scheme of Administration shall amongst other matters
provide for the constitution of a Committee of Management (hereinafter
called the Committee of Management) vested with authority to manage
and conduct the affairs of the institution]. 3[The head of the institution];
and two teachers thereof, who shall be selected by rotation according to
seniority, in the manner to be prescribed by regulations, shall be
ex-officio members of the Committee of Management with a right to vote.

(2) No member of the Committee of Management shall either
attend a meeting of the committee or exercise his right to vote whenever
a charge concerning his personal conduct is under discussion.

(3) The Scheme of Administration shall also describe, subject to
any regulations, the respective powers, duties and functions of 4[the
head of the institution] and Committee of Management in relation to the
institution.

(4) Where more than one recognized institution is maintained by
a body or authority there shall be separate Committee of Management
for each institution unless otherwise provided in the regulations for any
class of institutions.

(5) The Scheme of Administration of every institution on shall be
subject to the approval of the Director and no amendment or change in
the Scheme of Administration shall be made at any time without the
prior approval of the Director.

5 [Provided that where the Management of an institution is
aggrieved by an order of the Director refusing to approve an amendment
or change in the Scheme of Administration, the State Government, on
the representation of the Management, may, if it is satisfied that the
proposed amendment or change in the Scheme of Administration is in
the interest of the institution, order the Director to approve of the same,
and thereupon the Director shall act accordingly. |

(6) Every recognized institution shall be managed in accordance
with the Scheme of Administration framed under and in accordance
with sub-section (1) to sub-section (5) and sections 16-B and 16-C.

o r e

Ins. by sec. 12 of U. P. Act No. 26 of 1975.

Sections 16-A to 16-I added by sec. 7 of U. P. Act No. XXXV of 1958.
Subs. by sec. 13 (a) of U.P. Act No. 26, 1975.

Subs. by sec. 13 (a) ibid.

Ins. by s. 13 (c) of U.P. Act No. 26, 1975.
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1[ (7) Whenever there is dispute with respect to the Management
of an institution, persons found by the Regional Deputy Director of
Education, upon such enquiry as is deemed fit to be in actual control
of its affairs may, for purposes of this Act, be recognized to constitute
the Committee of Management of such institution until a court of
competent jurisdiction directs otherwise :

Provided that the Regional Deputy Director of Education shall,
before making an order under this sub-section, afford reasonable
opportunity to the rival claimants to make representations in writing.

Explanation—In determining the question as to who is in
actual control fo the affairs of the institution, the Regional Deputy
Director of Education shall have regard to the control over the funds of
the Institution and over the administration, the receipt of income from
its properties, the Scheme of Administration approved under sub-
section (5) and other relevant circumstances. |

16-B. (1) In the case of an institution already recognized at the
date of the commencement of the Intermediate Education (Amendment)
Act, 1958, a draft of the Scheme of Administration shall be prepared
and submitted to the Director for his approval in accordance with
section 16-C within six months from the said commencement and in
all other cases along with the application for recognition.

(2) If an institution which is already recognized at the
commencement of the Intermediate Education (Amendment) Act, 1958,
fails to comply with the provision of sub-section (1) within the period
provided therefor, the Director shall send a notice to such institution
requiring it to submit the Scheme of Administration within a further
period of three months :

Provided that on a representation by the institution prior to the
expiry of the extended period the Director may in his discretion allow a
further extension for a period of three months.

(3) If the Scheme of Administration is not submitted within the
time allotted the Director shall take action in accordance with 2[sub-
section (3) of section 16-D.]

16-C. (1) 3[Subject to the provisions of this Act] the Director
shall within such period of time as may be prescribed, either approve
the draft Scheme of Administration submitted under section 16-B, or
suggest any alteration or modification therein. Whenever the Director
shall so suggest any alteration or modification in the Scheme of
Administration he shall send a copy of the same to the institution
giving his reasons therefor and affording an opportunity to the
institution to make a representation, within such period of time as may
be prescribed:

1. Ins. by sec. 3 of U. P. Act No. 01 of 1981.
2. Subs. by sec. 4 of U. P. Act No. 01 of 1981.

3. Subs. by sec. 5 of U. P. Act No. 01 of 1981.
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Provided that if the Director does not suggest any alteration or
modification in the Draft Scheme of Administration within the period of
time prescribed by regulations, the Draft Scheme of Administration
shall be deemed to have been approved.

(2) The Director shall consider any representation made in
accordance with the provision of sub-section (1) and may approve the
Scheme of Administration in its original form or subject to the
alteration and modification suggested under the said sub-section or
with any other changes as may appear to him to be just and proper :

Provided that where the Director propose to make a new
alteration or modification in the Scheme of Administration he shall give
an opportunity to the institution to make a representation to him
within such period of time as may be prescribed.

1[16-CC. The Scheme of Administration in relation to any
institution whether recognized before or after the commencement of
the Intermediate Education (Amendment) Act, 1980, shall not be
inconsistent with the principles laid down in the Third Schedule.

16-CCC. (1) Where in relation to any institution, the Scheme of
Administration has been or deemed to have been approved under
section 16-A or section 16-B or section 16-C. at any time before the
commencement of the Intermediate Education (Amendment) Act, 1980,
and such Scheme of Administration is inconsistent with the provisions
of this Act, the Director shall send, within a period of 2[three years]
from such commencement, a notice to such institution suggesting any
alteration or modification therein and requiring the institution to
submit a fresh Scheme of Administration or to amend or alter the
existing Scheme.

(2) While making any suggestion in the Scheme of
Administration under sub-section (1), the Director shall give his
reasons therefor and shall also afford an opportunity to the institution
to make a representation within such period as may be specified in the
notice.

(3) The Director shall consider any representation made in
accordance with sub-section (2) and may approve the Scheme of
Administration in its original form or subject to any alteration or
modification suggested under sub-section (1) or with any other
changes as may appear to him to be just and proper :

Provided that where the Director proposes to make any new
alteration or modification in the Scheme of Administration, he shall
give an opportunity to the institution to make a representation within
such period as may be specified by him.]

1. Subs. by sec. 6 of U. P. Act No. 01 of 1981.
2. Subs. by sec. 2 of U. P. Act No. 06 of 1984.
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1[16-D. (1) The Director may cause a recognized institution to
be inspected from time to time.

(2) The Director may direct a management to remove any defect
or deficiency found on inspection or otherwise.

(3) On the receipt of information or otherwise, the Director is
satisfied that —

(i) the Committee of Management of an institution has failed to
comply with the judgment of any court or any direction made under
this Act or any other law for the time being in force ; or

(i) the Committee has failed to appoint teaching staff
possessing such qualifications as are necessary for the purpose of
ensuring the maintenance of academic standard in the institution or
has appointed or retained in service any teaching or non-teaching staff
in contravention of the provisions of this Act or the Regulations ; or

(iii) any dispute with respect to the right claimed by different
persons to be lawful office-bearers of the Committee of Management
has affected the smooth and orderly administration of the institution
concerned ; or

(iv) the Committee has persistently failed to provide the
institution with such adequate and proper accommodation, library,
furniture, stationery, laboratory equipment or other facilities as are
necessary for the efficient administration of such institution ; or

(v) the Committee has substantially diverted misapplied or
misappropriated the property of the institution to its detriment or has
transferred any property in contravention of the provisions of the Uttar
Pradesh Educational Institutions (Prevention of Dissipation of Assets)
Act, 1974 ; or

(vi) the draft of the Scheme of Administration has not been
submitted within the time allowed therefor under section 16-B, or that
the Management of the institution is being conducted otherwise than
in accordance with the Scheme of Administration or the affairs of the
institution are being otherwise mis-managed ;

(vii) the Scheme of Administration in relation to an institution,
approved before the commencement of the Intermediate Education
(Amendment) Act, 1980, is inconsistent with the provisions of this Act
and the management of the institution has failed to alter or modify it
within a reasonable time despite notice under section 16-CCC ;

he may refer the case to the Board for withdrawal of recognition
of such institution, or issue notice to the Committee of Management to
show cause within thirty days from the date of receipt of such notice
why an order under sub-section (4) should not be made.

(4) Where the Committee of Management of an institution fails
to show cause within the time allowed under sub-section (3) or within
such extended time as the Director may from time to time allow, or |

1. Subs. by sec. 6 of U.P. Act No. 01 of 1981.
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[where the Director is after considering the cause shown by the
Committee of Management, satisfied that any of the grounds
mentioned in sub-section (3) exists, he may, recommend to the State
Government to appoint an Authorized Controller for that institution,
and thereupon, the State Government may, by order, for reasons to be
recorded, authorize any person (hereinafter referred to as the
Authorized Controller) to take over, for such period not exceeding two
years, as may be specified, the Management of such institution and its
properties :

Provided that if the State Government is of opinion that it is
expedient so to do in order to continue to secure the proper
management of the institution and its properties, it may, from time to
time, extend the operation of the order, for such period, not exceeding
one year at a time, as it may specify, so however, that the total period
of operation of the order, including the period specified in the initial
order, but excluding the period specified in sub-section (8), does not
exceed five years :

Provided further that if at the expiration of the said period of
five years, there is no lawfully constituted Committee of Management of
the institution, the Authorized Controller shall continue to function as
such, until the State Government is satisfied that a Committee of
Management has been lawfully constituted.

(5) If on the receipt of information or otherwise, the State
Government is of opinion that in relation to an institution the ground
mentioned in clause (iii) or clause (v) of sub-section (3) exists, and that
the interest of the institution calls for immediate action. It may,
notwithstanding anything contained in the said sub-section, issue
notice to the Management of such institution to show cause within
fifteen days from the date of receipt of such notice why an Authorised
Controller be not appointed in respect of such institution.

(6) Where the Committee of Management of the concerned
institution fails to show cause within the time allowed under sub-
section (5), or within such extended time as the State Government
may, from time to time allow, or where the State Government is, after
considering the cause shown by the Committee of Management,
satisfied that any of the grounds mentioned in clause (iii) or clause (v)
of sub-section (3) exists, it may by order and for reasons to be
recorded, appoint an Authorized Controller in respect of such
institution, and thereupon, the provisions of sub-section (4) shall,
mutatis mutandis apply.

(7) Every notice issued by the Director under sub-section (3) on
or before the service of the notice referred to in sub-section (5) and not
finally disposed of on the date of such service shall, with effect from the
said date, be deemed to have been placed in abeyance :

Provided that nothing contained in this sub-section shall be
deemed to prevent the Director to take action upon grounds other than
those mentioned in clauses (iii) and (v) of sub-section (3) in case the
notice issued by the State Government under sub-section (5) is
discharged.

(8) If the State Government is of opinion that immediate
suspension of the Committee of Management is also necessary or
expedient in the interest of the institution concerned, it may, while
issuing notice under sub-section (5), by order and for reasons to be|!

1. Ins. By sec. 6 of U.P. Act No. 01, 1981.
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S arfaferRaa fhd SRRT Uit e & ey § e s frgad - dad)
2 3R dgURIT SUURT (4) & ST Jawads Radi dfed oF] &l |

(7) SUaRT (5) # fAfdwe Afew ariiat fed oM & &7 &1 a1 599 gd
IUERT (3) @ AT Feed g1 Ok @ R U@ Afed Sif U aiel @
fedfe @1 aifvaw wu | AR 9 @1 51 gal 81 Sad e 3 e
NEEIRSIDOIEE

it I8 ® & afd 50 WReR gRT SUWIRT (5) @ 3rf SRy o T
Aifed I 81 99, @ 39 SUIRT & ®Ig 91d (Fe9rd B SWRT (3) & s
@) &k (Ui=) # SfeatRad HRUT 3 A= RO | HRIAE B # s T8
FHSN ST |

(8) afe v WRHR B I & b Trag dm & &d # ya=r afafa a1
T G0 Fafiad &= emaegsd a1 [ ® O 98 SWRT (5) & oA Afed
ST R |HY, 3N §RT AR B9 HRN A S ifAforRad fhd ST, geme)t

1. 30 Yo I AT 01, 1981 B &RT 6 ERT QT 3T |
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[recorded, suspend the Committee of Management and make such
arrangement as it thinks proper for managing the affairs of the
institution pending the order that may subsequently be made under
sub-section (6) ;

Provided that the suspension shall not remain in force for more
than six months from the date it becomes effective.

Explanation I — For the removal of doubts it is hereby
declared that in computing the period of time specified in sub-
section (4) or sub-section (8), the time during which the operation of
the order was suspended by the High Court in exercise of the powers
under Article 226 of the Constitution shall be excluded.

Explanation II — Nothing in sub-section (4) or
I[sub-section (6)] shall preclude the State Government from revoking
an order of appointment of an Authorized Controller appointed under
any of the said provisions.

(9) Nothing in this section shall be construed to confer on the
Authorized Controller appointed under sub-section (4) or sub-
section (8), the power to transfer any immovable property belonging to
the institution (except by way of letting from month to month in the
ordinary course of management) or to create any charge thereon
(except as a condition of receipt of any grant-in-aid for the institution
from the State Government or the Government of India.)

(10) Any order made under this section shall have effect
notwithstanding anything inconsistent therewith contained in any
other enactment or in any instrument (including any Scheme of
Administration) relating to the management and control of the
institution or its property :

Provided that the property of the institution and any income
therefrom shall continue to be applied for the purposes of the
institution as provided in any such instrument.

(11) The Director may give to the Authorized Controller such
directions as he may deem necessary for the proper management of the
institution or its properties, and the Authorized Controller shall carry
out those directions.

(12) No order made by the Board withdrawing recognition in
pursuance of a reference made under sub-section (3) and no order
made or direction given under this section by the Director or the State
Government shall be called in question in any court, and no
injunctions shall be granted by any court in respect of any action
taken or to be taken in pursuance of any power conferred by or under
this section.

(13) The powers conferred by this section shall be in addition
to, and not in derogation of any powers conferred on the State
Government or the Authorized Controller under any other law for the
time being in force.] 1

1. Ins. by s. 6 of U.P. Act No. 01, 1981
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[@fAfT B Fefaa B Aol 2 3R R @ BRIGAl BT Ja I B oIy,
qre H SWIRT (6) & AfT B dTet IS Th df A & ford Al gavenr &
NE2 %ﬁ@aﬁ@%ﬁw

Ul I8 g & Ao S9 A 9 99 a8 uad 8 © 99 3
31fde & ford uge &1 <29 |

TLIPO—Th— Hal DI G B3 & ol UAGERT I8 |V Bl STl
g f5 SUeIRT (4) a1 SwRT (8) # fafafde Twamafdy @t TomT BRe § Ia srafyy
BT Juafstd fhar S f5ad SR <Y BT gaad Sod =TATerd g1RT Hfae
& AT 226 B SN KT BT YANT B, [Hafrad far T & |

WERPU—S— ST (4) a1 [SEIRT (6)] &) PIS aTd 5T TSR BT
Jad gl Suewl & i Fged wifdpa Fze @1 Fgfaa @ smewr &

<

gfRded &= I gaiid T8 aafl |

(9) 39 ORI BT A Iid & Ig & FH SRA b SuERr (4) AT
IUIRT (8) & MM Figaay wifdiepd iz &1 e &1 fhedl wemar |eafed &1
(a1 & AAI—H9 H 118 Ul A8 fov R <9 @ Rard) IR ek a1 S
ART & (R I WRBR IT 9RA RAR A Gl & ford B8 A8™dh
e UT SR BI o & W H) B AR 2

(10) 39 aRT & (A AT T P A< GRAT A7 IFDG! FHfed &
Ug iR fEEer | Wdfa faft omu erfafafafa ar favf forea (R
AT BIg IR Arer1 o1 &) # ftd foedt ordTa 9 @ 8 gy 1, woml
BT

ufde=r I8 & b WRem & gEfa iR S99 U el 3 &1 Su™iT
< v forRaa & g Suyafud ke & yaioEr & fore far sirar <& m |

o

(11) e utred fFRime o7 T Y @ Fodr 8, O 98 ReIT Al

<

SHG! FHfcd & WU ya & ol smawd HHe, SR uiiiga fiEe $

fereetl o7 wrifead & |

(12) STIRT (3) & A fby T e & ARV H dIe g1 AT
QIO o @ fH¥ JMQE IR AT A1 IS PR ERT 39 ORI & IrfA A
T B ey o Y R R Ter H BIs emufed FEI @ I, SR
9 URT & §RT AT SN Uawd (bl Wfdd & gaReT H &1 Wi a1 &1 S
qrell Rl FRIATE & Hag § B [ R Bls AR Tl 37 SR |

(13) 39 ORT gRT U Wl aomd yge bl o Ay & orefie
IR WRBR AT Ugd FRiFd BT U fbel wfedal & aifaRed g8, 7 &

SThT SATHRIT BT |1

1. 30%0 AT HAEAT 06, 1984 B ORT 3 ERT TiRTUq |
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Procedure for
selection of
teachers and
head of
institutions

1[(14) Nothing contained in sub-section (3) to (13) shall apply to
an institution established and administered by a minority referred to in
clause (1) of Article 30 of the Constitution of India.

16-DD. (1) Wherever an Authorized Controller is appointed
under sub-section (4) or sub-section (8) of section 16-D —

(@) he shall take over the Management of the concerned
institution and its properties to the exclusion of its Committee of
Management, and shall, subject to such restrictions as the State
Government may impose, have all such powers and authority as the
Committee would have if the institution and its properties were not
taken over under the said sub-sections ;

(b) every person in whose possession, custody or control any
property of the institution may be, shall deliver such property to the
Authorized Controller forthwith.

(2) Every person who on the date of the order referred to in sub-
section (4) or sub-section (8) of section 16-D has in his possession or
control any books or other documents relating to the institution or to
its property shall be liable to account for the said books and other
documents to the Authorized Controller and shall deliver them to him
or to such person as the Authorized Controller may specify in this
behalf.

(3) The Authorized Controller may apply to the Collector for
delivery of possession and control over the institution or its properties
or any part thereof and the Collector may take all necessary steps for
securing possession to the Authorized Controller of such institution or
property and in particular may use or cause to be used such force as
may be necessary.

Explanation — In this section and section 16-D, unless the
content otherwise, requires, ‘property’ in relation to an institution,
includes all property, movable and immovable belonging to or endowed
wholly or partly for the benefit of the institution including lands,
buildings (including hostels), works, library, laboratory, instruments,
equipment, furniture, stationary, stores, automobiles and other
vehicles, if any, and other things pertaining to the institution, cash in
hand, cash at bank, income from fees, boys funds and Government
grants, investments and book debts, and all other rights and interests
arising out of such property as may be in the ownership, possession
power or control of the institution and all books of accounts, registers
and all other documents of whatever nature relating thereto, and shall
also be deemed to include all subsisting borrowings, liabilities and
obligations of whatever kind, of the institution. ]!

[ 16-E. (1) Subject to the provisions of this Act, the Head of
Institution and teachers of an institution shall be appointed by the
Committee of Management in the manner hereinafter provided.

1. Ins. bys. 6 of U.P. Act No. 01 of 1981.
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1{(14) SUIRT (3) ¥ (13) BT PIS 91 YRA Bl WAL & DT 30 B
s (1) ¥ fde rerdes gRT wfid ik menfid f wven R ang =&
BT |

16-Eg— (1) 81 gRT 16—9 & SWIRT (4) IT SUIRT (8) & 31ef Big
uTferepd e Migad fehar i, agf —

(@) a8 Tag ARl 3R W@ AT &1 U, S9@! gaw Afifa &
Uafsfd dxe, 30 SAMBR H of ol IR SU T &Mt & el =d gg
P UTE BRI AfS ERAT 3R IHDI AR IRI SWIRMIT & M APR H 7
o TR B

(@) g aafdd oTad deol, IHRET A1 =0T # AR BT BIS FHfed
B, R U afed @1 wiftipa s BT g < |

() v =fad, s weol a1 30T § ORT 16—9 &I SWIRT (4) AT
SYRT (8) # fAfdse smawr &1 fRFie &I dvem a1 I9a] IHfd A I9g B
J&Id AT 3T SISl B, Uidgd fRiEs o S9d JRdd SR I Sxddel o
% for IaRerl Brm, &R S Swel A1 U9 wfad @ o o urfded
s s fAfaa Rfafds &y |

(3) wifSrepd Fd=ep HRRIT AT IFD! AT AT IWD bl |1 IR ol
R T R 9 & fol oldex @I 3Mded &R Adhdl 7, 3R dHoldex
ISR FRime B U1 GRIT AT R BT deoll faal & oIy TRl 37Taedsd
FRIATE B Ahdr 7 AR Affde 0 I W 9o T YIRT &R Adhal & a1 B

AT & ST IMaTID &l |

WEPRU— 59 ORT AR GRT 16—9 ¥, SI9 db Ty A =AqT e
T 8, fodl W & Hay H, qHfed” @ STd AR & a1 SHd
o @& forg gofa: a7 sfera: fa=nfya =it iR S ok werer wwufed & o
qH, vaq (BEEN died), FHEvT—aR], Jaeerd, TARTIE], IUHRUT, UG,
IR T § HIRT o1 Iy, RN Adhal, 9@ Adal, B 9 g, v [
IR PR gar, AFERT ok @@ o1 ok Wi Jwufa & S 6Rem &
@i, deof, ofdd A1 HF0OT H OB, S BF ATl AR 3T JTEBR 3R
f2d, iR TFRd olETes!, IRRER IR S Hafdd fhedl ol UpR & o o=
TS 91§ IR SUP ITAid ¥l TR I YR P IERG SUR, aTRid 3R
e ff wEeh o (]!
[16-5— (1) s fRf ™ & Sudel & EfiF Yed g, Al & geH reATIDT
SR T & IS Yagueard FaRed Al ¥ uay 9Afd g1 Frgaa by &l e

_ P Tl @
SIRAT | T B

1. 30%0 AT FAAT 01, 1961 B ORT 6 §RT TR |
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(2) Every post of Head of Institution or teacher of an institution
shall, except to the extent prescribed for being filled by promotion, be
filled by direct recruitment after intimation of the vacancy to the
Inspector and advertisement of the vacancy containing such
particulars as may be prescribed, in at least two newspapers having
adequate circulation in the State.

(3) No person shall be appointed as Head of Institution or
teacher in an institution unless he possesses the minimum
qualifications prescribed by the regulations :

Provided that a person who does not possess such qualification
may also be appointed if he has been granted exemption by the Board
having regard to his education, experience and other attainments.

(4) Every application for appointment as Head of Institution or
teacher of an institution in pursuance of an advertisement published
under sub-section (2) shall be made to the Inspector and shall be
accompanied by such fee which shall be paid in such manner as may
be prescribed 1] * * * ]

2[(5) (i) After the receipt of applications under sub-section (4),
the Inspector shall cause to be awarded, in respect of each such
applications, quality-point marks in accordance with the procedure
and principles prescribed, and shall thereafter, forward the
applications to the Committee of Management.

(ii) The applications shall be dealt with, the candidates shall be
called for interview, and the meeting of the Selection Committee shall
be held, in accordance with the Regulations” ; |

(6) The Selection Committee shall prepare a list containing in
order or preference the names as far as practicable, of three candidates
for each post found by it to be suitable for appointment and shall
communicate its recommendations together with such list to the
Committee of Management.

(7) Subject to the provisions of sub-section (8), the Committee
of Management shall on receipt of the recommendations of the
Selection Committee under sub-section (6), first offer appointment to
the candidate given the first preference by the Selection Committee,
and on his failure to join the post, to the candidate next to him in the
list prepared by the Selection Committee under this section, and on the
failure of such candidate also, to the last candidate specified in such
list.

(8) The Committee of Management shall, where it does not agree
with the recommendations of the Selection Committee, refer the matter
together with the reasons of such disagreement to the Regional Deputy

1. Del. by s. 18 (a) of U. P. Act No. 12 of 1978.
2. Subs. by s. 18 (b) of U.P. Act No. 12 of 1978.
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(2) AR & UYTE BT R GRAT & JeATIH BT U, R Gr=fa grRT
W o @ ford fafka fmr aa &, MRies &1 Rida &1 o <o ik Rfaa &
FH—I—HH & FAER-—T3 A RNEer s # g gReres 8@, fafka faawor
wfed =g &< & ygarg Wl 9o gRT R SR |

(3) @IS AfdT LA HT YU AT FRAT T AU qd ddb gad a1
farar ST, 59 a6 o Rt g1 Az <gAaw o SEa Ut | 8

yfderer I8 2 & a8 afed W fSrae o Ul srear =1 81, Fgaa fdar
ST FdT B, Ife 91 7 AT e, e 3R o Suafrdl o e H I
B SY IfEdT ¥ gad H faAT B |

(4) STERT (2) @& T USRI ASMIT & FIFAROT H G & Y&« a1
T & AUd @ wu H MYfad & o uda smdea—um W i afed
e A i i | fhar S o fafed @ S, R b fean
STRATT 1 * % * ]

2[(5)—(vh) SUHRT (4) & R SMIGT—Ux U BN & uwerq frderd
U U$ Eed—ud & wee H fafed dfkar ik Rrgal & gER
OIARIYAT 3 AT, SR Teugene Sfde+—ua Ud AR B AR
B |

@) SMaea—ual & R H FHraarel, ARGl @I etk ® o
g I, SR F9 Affa @ doa fftgHl & o B

(6) = ARy T gA TR B o u@e us & foy Figfaa &
for SUYad U T JATARY U AR & A1 AfHEI—HF H BT SR U
A @ |reT U RIeIRer vawy Ay @1 A el |

(7) SUIRT (8) & SUI=l & 39 Y&d gJ Uey AfAfd IWRT (6) &
I T I B BRI F U U \WaueH 99d 9l & UM
JIAAT Ut ngelf BT 3R IAD UG U8 B A f[A%hel 8 IR 39 ORI &
A T FART & gRT IR & T g A [HD gRd 918 arel i B
3R U aredt a1 T fawarar RS9 & 7 fafafdse aifvaw anaeft &1 gl
e |

(6) afe vawr Afafy =9 SfRfy & ReiRe & w=ad 9 & o1 @8
Al & BRUN Hied HEC, WA & YHE & Us WR Fgfdd o1 Reafa A

1. B0 Yo I\ o 12, 1978 B €RT 18 (&) §RT BT TAT|
2. S0W0 AAFTH AT 12, 1978 B ORI 18 (W) RT Wi |

39



[The Intermediate Education Act, 1921]

3[Absorption
of retrenched
employees]

Director of Education in the case of appointment to the post of Head of
Institution and to the Inspector in the case of appointment to the post
of teacher of an institution, and his decision shall be final.

(9) Where no candidate approved by the Selection Committee
for appointment is available, a fresh selection shall be held in the
manner laid down in this section.

(10) Where the State Government, in case of the appointment of
Head of Institution, and the Director in the case of the appointment of
teacher of an institution, is satisfied that any person has been
appointed as Head of Institution or teacher, as the case may be, in
contravention of the provisions of this Act, the State Government or, as
the case may be, the Director may, after affording an opportunity of
being heard to such person, cancel such appointment and pass such
consequential order as may be necessary,

(11) Notwithstanding anything contained in the foregoing sub-
sections, appointments in the case of a temporary vacancy caused by
the grant of leave to an incumbent for a period not exceeding six
months or ![by death, termination or otherwise| of an incumbent
occurring during an educational session, may be made by direct
recruitment or promotion without reference to the Selection Committee
in such manner and subject to such conditions as may be prescribed.

2[Provided that no appointment made under this sub-section
shall, in any case, continue beyond the end of the educational session
during which such appointment was made. |

3[ 16-EE. (1) Where any employee of an institution has been
retrenched on or after July 1, 1974 but before the commencement of
the Intermediate Education (Amendment) Act, 1980, and such
employee possesses minimum qualifications prescribed therefor on the
date of initial appointment the Regional Deputy Director of Education
shall, on an application made in this behalf, direct that subject to the
provisions of this section, such employee be absorbed against any
permanent vacancy occurring in the same or any other institution
situate in any district within his jurisdiction :

Provided that in the case of an employee retrenched on or after
the date of such commencement the Regional Deputy Director of
Education may issue directions under this section without any
application from the employee concerned.

(2) Every application referred to in sub-section (1) shall be made
within six months from the date of commencement of the Intermediate
Education (Amendment) Act, 1980.

1. Subs. by sec. 18 (c-1) of U. P. Act No. 12 of 1978.

2. Ins. by s. 18 (c-2) ibid.
3. Ins. by sec. 7 of U. P. Act No. 01 of 1981.
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T fRrem Su e @1 ok e & euus & ue R Fgfaa @ Refa #
e @1 fAfde Hwl, ok sw@r RAfteaa aiffaw grm |

(o) afe fFgfaa & ford = |fdfa g=T rgAIfRa ®18 araeft Sucter =
g 59 g § FReiRa Sfa & fx @ =og= fear s |

(10) afg < & W= & FYfaa @1 Rafd 4 =9 WeR @1, 3R
T & e o Fgfad @ Refd # fdwre &1 a8 s 81 9 P,
JReIfd, W & U A1 AUG @ wu # fha wfdd @ gl sw
SFfRAFTH & ST BT Soigd BRD B T B A, genRefd, v WReR AT
freers T Afdd &1 gaar &1 @8R o1 & uean Ul Fgfad Ig8 &R dadn
2 3R U gROmY 3w < AHAT ® S awId B

(11) Ydedii SugRme # fHA a9 & B gF W f5 uerie afad @
©: HIE Y ARG A & o) /@@ & e o AT Bl Rem 99 & SRM
el TeRi wfad @1 '[geg, Far TG A1 oI UBR] I S &N arell
et Rfaa @1 <=m # Fgfad el wiil a1 q==fa g™ =o |fafy &1 few
fpa fa=r U=dt AT 1 &R O ot & ol @1 S wat S fafed @1 S |

Yufeer a8 & 5 39 SUMRT @ onfM @ TS @IS R, ReRE o
Refa #, <9 e w3 & forqd A Figfaa @1 18 81 99r< & gwErd T8l g
2T (]

Y[16-=s=—(1) Tl fr=ft wvenm & ffl By B vl 1 JoATS, 1974 s[wed
P AT IFDH UTEN b gveHIfsye R (euH) iff=aH, 1980 & UR™ & ford
qd @ TR B SR v e o Ngfda @ e @ swe forn fafza BT ATTH]
AT Il XAl Bl, g8 R e Su—fewe 5w A srded—ua
A oM R e I 5 39 9 & SudEi & orfiF XEd gy U HHAT B
I w7 H B arell fh e Rfaq # smifera fasar - ;

i I8 & 5 O uR™ & fQTia B A1 S9d U el by T
Al P & A ¥ IR i Su Aeve gWg IR & 3dea—ud

& o7 39 a1 & el fager 2o |

() SwRT (1) # fAfde gd® maea—uz sewHfeve R ()
AR, 1980 & UR™ & fadle | B 99 & Wiz &3 S |

1. S0 Yo IR Ho 12, 1978 &I €RT 18 (T.1) ERT UfaRenfud |
2. IRIFE P GRT 18 (T.2) §RT 1T 1T |

3. 80 Yo I F=aT 1, 1981 Bl URT 7 §RT IQRAT AT
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Selection
Committees

[(B) Where any direction is issued by the Regional Deputy
Director of Education under sub-section (1) the following consequences
shall ensure, namely :(—

(i) the Committee of Management of the institution concerned
shall be bound to comply with every such direction and the employee
in whose favour such direction is issued shall be deemed to be an
employee of such institution from the date of the order of appointment
issued by the Committee to him or from the expiry of a period of two
months from the date of service of the direction on the Committee of
Management under sub-section (1), whichever is earlier.

(ii) the period of substantive service rendered by such employee
in any institution before the date of his retrenchment shall be counted
for the purposes of his seniority and pension.

(iii) where the employee concerned fails to join the post within
the time allowed therefor, the benefits of this section shall not be
available to him.

(4) Any person aggrieved by the direction issued under sub-
section (1) may make a representation to the Director within one
month from the date of service on him of such direction and the order
of the Director thereon shall be final.

(5) The provisions of this section shall have effect
notwithstanding anything contained in any other provisions of this Act
or any other law for the time being in force.

2[(6) Nothing in this section shall apply to an institution
established and administered by a minority referred to in clause (1) of
Article 30 of the Constitution of India.]?

Explanation — For the purposes of this section —

(a) ‘employee’ in relation to an institution means a teacher,
head of institution or other employee thereof holding a permanent post
on the date immediately preceeding the date of retrenchment ;

(b) ‘institution’ includes a training institution recognized by the
State Government or the Director ;

(c) retrenchment in relation to an employee of an institution
means the termination of his services for any reason other than
resignation, retirement or removal by way of punishment inflicted in
disciplinary proceedings. |1

16-F. (1) For the selection of candidates for appointment as Head

of an Institution, there shall be a Selection Committee consisting of —

(i) the President or any member of the Committee of
Management nominated by the Committee by resolution in that behalf,
who shall be the Chairman ;

1. Ins. by sec. 7 of U.P. Act No. 1 of 1981.
2. Ins. by sec. 3 of U. P. Act No. 09 of 1981.
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[3) &t SwaRT (1) & 3rfe F=iRfR R Su fders g o e
ST forar <, 98t fafeaRaa aRema 81, srerfq —

(T®) Fg AT & Jaw AT gde T Qe &1 SiuTed wRe @
forT arem B8Rt &R T HHay B, e uer | v Qe feur S, afafa g
U R R W AYa @ e @ faTie | A1 SuERT (1) & e yaw
afafe @R e arfier f6a o @ fReie I <1 AT & srafey @ [ty |,
A U=l B, V) GRRAT BT HHAN FHST SIRATT |

(@) TH HHANI gRT 30+ Bl & fadie & gd fhdl awem # @ =i
Hifers War &Y G B TN SHPT ssdT N I b Tl b oy Bl
ST |

) B 99E HHIR U8 P HRIMR 39 [ i ™ 9w @
IR TBVT B | g PRI ©, I81 9 GRT BT o™ I Sy &1 81 |

@) SuerRT (1) & orf o T fAeer & afda &8 afed v e
aie & fadied 9 U 99 & YiaR fAe9d &1 31dTded &R Iohdl 8, IR 89
W A9 &1 3w Jff~dd BT |

(5) 9 ARFRA & gl T Iul IT TAHI Uged el o= fafer
H fdl 919 & B g ), 9 ORT & UG JHTdl BT |

2[(6) S GRT BT BIs a1 YRA B AIUE & A 30 & WUs (1)
ffdte areu Tedl gRT RIIMUT 3R Ui bl TRem 9R ] 781 81 (]2

[FEIHROT — 9 9RT & Yo, —

(@) el dRem @& e H "HHAN” BT A 9 GRAT & U eI,
AT & YL IT 3 HHANI A © ol Bl & fadid & S gaad! i Dl
W Ug W B

(@) "FeRAT B I oY WRGR AT AQYd gRT AT uTed wfreTor
e Y g

@) fHer G & fodl HHart @& S | "gedl” & dead IRT—U,
HEATGRT AT RIS PRIAE] § 8 WhY 8l S & SRV I A= fhf
PR H IADGT HaRl @ AT F 2 ()L

16-a— (1) e & v & w9 # Fgfad & fory enafdff & =wom & =9e |l
o) va == afafa grft, s f=falRed 8 —

(i) ya=r Afafy &1 eremer w1 P13 Wew ™y 9fRfa wae gRT g9
fAfta Al sx—<1 st &8em ;

1. S0 Wo M\ G 01, 1981 B YRT 7 §RT 91T 4T |
2. 0 Yo IrfAfTIH AT 9, 1981 B ORI 3 §RT QM AT |
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Savings to
minority
institutions

(ii) a member of the Committee of Management other than the
one referred to in clause (i), nominated by it in this behalf ;

(iii) three experts nominated by the Regional Deputy Director of
Education from persons not belonging to the district in which the
institution is situated, out of the panel of names prepared under this
section.

(2) For the selection of candidates for appointment as teacher in
an institution, there shall be a Selection Committee consisting of —

(i) the President or any member of the Committee of
Management, nominated by the Committee by resolution in that
behalf, who shall be the Chairman ;

(ii) the Head of such institution ;

(iii) three experts nominated by the Inspector from persons not
belonging to the district in which the institution is situated, out of the
panel of names prepared under this section.

(3) In respect of any institution for which Authorized Controller
has been appointed under this Act, the Authorized Controller shall, in
relation to such institution be deemed substituted for the person
referred to in clause (i) and (ii) of sub-section (1) or clause (i) of sub-
section (2), as the case may be.

(4) A panel of experts for every region shall be drawn by the
Director in such manner as may be prescribed and shall be revised on
every three years.

(5) The business of the Selection Committee shall be conducted
in such manner as may be prescribed :

Provided that the majority of the total membership of any
Selection Committee shall form the quorum of such Committee :

Provided further that no recommendation made by the
Selection Committee in respect of any candidate shall be, valid, unless
two of the experts referred to in clause (iii) of sub-section (1) or sub—
section (2), as the case may be, have agreed to it.

(6) No proceeding of the Selection Committee shall be invalid by
reason only of a defect in its constitution or vacancy among its
members.

16-FF. (1) Notwithstanding anything in sub-section (4) of
section 16-E, and section 16-F, the Selection Committee for the
appointment of a Head of Institution or a teacher of an institution
established and administered by a minority referred to in clause (I) of
Article 30 of the Constitution shall consist of five members (including
its Chairman), nominated by the Committee of Management :

Provided that one of the members of the Selection Committee
shall —

44



[sveHIfsue fRrm ffaH, 1921]

(i) va=r Affa & g1 39 Afaa am-fAfdse v (1) § fAfde afea
3 I SHPT Th e

(i) 39 g1 & M TR & TN Tiffer § F g Rer v
e gmr Am-fAfde dF foows, o S99 el @& 9 8 S a8 wdwen
Rera 21

(2) wRerm # e o FIfad @ fory spafdidl & =9 & o e
=g afafa gl s feeforlRad 8 - —

(i) ver |fafa gmr 89 e gxaa gmr am-fafde afafa & sreae
g1 B3 AW, Sl FATIRT BT ;

(1) T =T BT Y

() 9 g1 & i TR @ T Tffer 7w fRee grn
Fe-fAfde N9 fAgws, S S0 RNl @& 9 81 S aven Reg g |

(B) frdr it e & g # e o 9 ff s & o=
o Fme fFrgad fhar Tar &1, 99 e & AW ¥, JeRefd, SugRT (1)
& @ug (i) R (i) I SwaRT () @& wve (i) # fafde =fd|d & = w=

TR FRIFS @1 T \EE SIRETT |

@) vde wrT & oy fafza Afd 9 e grr favmsi @ us
AIAST TR B STRAN 3R g% 09 99 H U IR GAfed & SRefl |

(5) == AT &1 BRI Fare fafed QfT & fhar S -

yfderer I8 2 & bl =ogw |affa & wogfd S99 wffd @1 o
FERIAT & ggad | BAf ;

AR Ufdawr I8 ® b B anaedf & v # == afafa grr a
TN &g Ry At 98 8rft 59 9 5 guRafa, ST (1) & @ve
(iii) a7 SueRT (2) # fAfde fadvst § 9 <1 faRvs S Hewd 9 8 |

(6) = AMRY B Py BRIATE! Bl IHD AITST H Dls Ff AT IADI
Hear 9 wis Rfdd 89 & dRor sifafem=r 81 8nf |

16—T@— (1) &RT 16— & SUIRT (4) § 3R 16— § fo<fl a1d & BN ISP
g N, R & o 30 B wus (1) 4 R s g @it ok o @
R AT & U A7 Jfedgd & g & ford = afafd 7 v afafy
g1 Am-—ffde (@l &1 affaa oxa g3) 7 ae 8

yfdewr a8 2 & a9+ |ffa & aewii 4§ | to—

45



[The Intermediate Education Act, 1921]

Provisions for
assistance
during
examination

(@) in the case of appointment of the Head of an Institution, be
an expert selected by the Committee of Management from a panel of
experts prepared by the Director ;

(b) in the case of appointment of a teacher be the Head of the
Institution concerned.

(2) The procedure to be followed by the Selection Committee
referred to in sub-section (1) shall be such as may be prescribed.

(3) No person selected under this section shall be appointed,
unless —

(@) in the case of the Head of an Institution the proposal of
appointment has been approved by the Regional Deputy Director of
Education ; and

(b) in the case of a teacher such proposal has been approved by
the Inspector.

(4) The Regional Deputy Director of Education or the Inspector,
as the case may be, shall not withhold approval for the selection made
under this section where the person selected possesses the minimum
qualifications prescribed and is otherwise eligible.

(5) Where the Regional Deputy Director of Education or the
Inspector, as the case may be, does not approve of a candidate selected
under this section, the Committee of Management may, within three
weeks from the date of receipt of such disapproval, make a
representation to the Director in the case of the Head of Institution,
and to the Regional Deputy Director of Education in the case of a teacher.

(6) Every order passed by the Director or the Regional Deputy
Director of Education on a representation under sub-section (5) shall
be final.

1[16-FFF. (1) For the conduct of Board’s examinations,
evaluation of answer-books in such examination and preparation of
result thereof, the Committee of Management, Head of Institution,
every teacher and other employee in relation to an institution, shall
render such assistance, perform such duties and discharge such
functions as may be required entrusted or assigned to it or him by or
under this Act.

(2) Where the Director is satisfied that any such Committee
Head of Institution, teacher or employee has failed to carry out any
direction issued under sub-section (1), he may, for the conduct of
Board’s Examinations, evaluation of answer-books in such
examination or preparation of result thereof, take such measures
(including requisition and taking possession of the building, furniture
or any other property of the institution) and for such period as appear
to him to be necessary therefor |

1. Ss. 16-E, 16-F, 16-FF and 16-FFF subs. by s. 14 of U. P. Act no. 26 of 1975.
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1[Conditions
of service of
Head of
Institutions,
teacher and
other
employees]

16-G. (1) Every person employed in a recognized institution
shall be governed by such conditions of service as may be prescribed
by Regulations and any agreement between the management and such
employee in so far as it is inconsistent with the provisions of this Act or
with the Regulations shall be void.

(2) Without prejudice to the generality of the powers conferred
by sub-section (1), the Regulations may provide for —

(@) the period of probation, the conditions of confirmation and
the procedure and conditions for promotion and punishment,
2[including suspension pending or in contemplation of inquiry or
during the pendency of investigation, inquiry or trial in any criminal
case for an offence involving moral turpitude| and the emoluments for
the period of suspension and termination of service with notice ;

(b) the scales of pay, and payment of salaries ;

(c) transfer of service from one recognized institution to
another,

(d) grant of leave and Provident Fund and other benefits, and

(e) maintenance of record of work and service,

(3) (a) No Principal, Headmaster or teacher may be discharged
or removed or dismissed from service or reduced in rank or subject to
any diminution in emoluments, or served with notice of termination of
service except with the prior approval in writing of the Inspector. The
decision of the Inspector shall be communicated within the period to
be prescribed by regulations.

(b) The Inspector may approve or disapprove or reduce or
enhance the punishment or approve or disapprove of the notice for
termination of service proposed by the management :

Provided that in the cases of punishment, before passing orders
the Inspector shall give an opportunity to the Principal, the
Headmaster or the teacher to show cause within a fortnight of the
receipt of the notice why the proposed punishment should not be
inflicted.

3[(c) Any party may prefer an appeal to the Regional Deputy
Director, Education, against an order of the Inspector under clause (b),
whether passed before or after the commencement of the Uttar Pradesh
Intermediate Education (Sanshodhan) Adhiniyam, 1966, within one
month from the date of communication of the order to that party, and
the Regional Deputy Director may, after such further enquiry, if any,
as he considers necessary, confirm, set aside or modify the order, and
the order passed by the Regional Deputy Director shall be final. In case
the order under appeal was passed by the very person holding the
office of Regional Deputy Director while acting as Inspector, the appeal

1. Subs. by s. 15(1) of U.P. Act No. 26, 1975
2. Subs. by s. 15 (II) of U.P. Act No. 26, 1975
3. Subs. by s. 2 (1) of U.P. Act 07 of 1966.
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shall be transferred by order of the Director to some other Regional
Deputy Director to some other Regional Deputy Director for decision,
and the provisions of this clause shall apply in relation to decision by
that other Regional Deputy Director as if the appeal had been preferred
to him. |?

2[(d) All appeals preferred under clause (c) as it stood before the
date of commencement of the Intermediate Education (Sanshodhan)
Adhiniyam, 1966, and pending decision immediately before the said
date shall be decided by the Regional Deputy Director Education in
accordance with clause (c) as substituted by the said Adhiniyam. ]

(4) An order made or decision given by the competent authority
under sub-section (3) shall not be questioned in any Court and the
parties concerned shall be bound to execute the directions contained in
the order or decision within the period that may be specified therein.

3] (5) No Head of Institution or teacher shall be suspended by
the Management, unless in the opinion of the Management —

(a) the charges against him are serious enough to merit his
dismissal, removal or reduction in rank ; or

(b) his continuance in office is likely to hamper or prejudice the
conduct of disciplinary proceedings against him ; or

(c) any criminal case of an offence involving moral turpitude
against him is under investigation, inquiry or trial.

(6) Where any Head of Institution or teacher is suspended by
the Committee of Management, it shall be reported to the Inspector
within thirty days from the date of the commencement of the Uttar
Pradesh Secondary Education Laws (Amendment) Act, 1975, in case
the order of suspension was passed before such commencement, and
within seven days from the date of the order of suspension in any other
case, and the report shall contain such particulars as may be
prescribed and be accompanied by all relevant documents.

(7) No such order of suspension shall, unless approved in
writing by the Inspector, remain in force for more than sixty days from
the date of commencement of the Uttar Pradesh Secondary Education
Laws (Amendment) Act, 1975, or as the case may be, from the date of
such order, and the order of the Inspector shall be final and shall not
be questioned in any Court.

(8) If, at any time the Inspector is satisfied that disciplinary
proceedings against the Head of Institution or teacher are being
delayed, for no fault of the Head of Institution or the teacher, the
inspector may, after affording opportunity to the Management to make
representation, revoke an order of suspension passed under this
section.

1.

Subs. by sec. 2(i) of U. P. Act No. VII of 1966.

2. Subs. by sec. 2 (ii) of U. P. Act No. VII of 1966.

3.

Subs. by sec. 15 (iii) of U.P. Act No. 26, 1975.
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Regularization
of
appointment
of ad-hoc
teachers

(9) All appeals pending before the Deputy Director of Education
(Women) immediately before the commencement of this sub-section
shall be transferred to the Joint Director of Education (Women) for
disposal :

Provided that where the Deputy Director of Education (Women)
has already commenced the hearing of any such appeal before the
commencement of this sub-section, the appeal shall be disposed of by
the Deputy Director of Education (Women) herself.

Explanation— For the purposes of this section, the expression
‘Regional Deputy Director, Education’ shall, in relation to a girl
institution means the Joint Director of Education (Women). |*

2[16-GG. (1) Notwithstanding anything contained in sections
16-E, 16-F and 16-FF, every teacher of an institution appointed
between August 18, 1975 and September 30, 1976 (both dates
inclusive) on ad-hoc basis against a clear vacancy and possessing
prescribed qualifications or having been exempted from such
qualifications in accordance with the provisions of this Act, shall, with
effect from the date of commencement of this section, be deemed to
have been appointed in a substantive capacity, provided such teacher
has been continuously serving the institution from the date of his
appointment up to the commencement of this section.

Explanation—For the purposes of this sub-section, the period
during which any break in service of teacher has occurred between the
date of his ad-hoc appointment and the date of commencement of this
section for any reason not arising out of his misconduct or his own
volition shall be disregarded :

Provided that nothing in this section shall be construed as
entitling such teacher to any pay or allowance for any such period of
break in his service.

(2) Every teacher deemed to have been appointed in a
substantive capacity under sub-section (1) shall be deemed to be on
probation from the date of commencement of this section.

(3) Nothing in this section shall be construed to entitle any
teacher to —

(a) substantive appointment on any post if on the date of
commencement of this section, such post has already been filled or
selection for such post has already been made in accordance with this
Act or the regulations made thereunder ; or

(b) substantive appointment if such teacher was related to any
member of the Committee of Management or the Principal or
Headmaster of the institution concerned.

1. Subs. by sec. 15 (iii) of U. P. Act No. 26 of 1975.
2. Ins. by sec. 35 of U. P. Act No. 5 of 1977.
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Exemption of
certain classes
of institutions
from the
operation of
certain
sections

Casual
vacancies

Proceedings
not
invalidated by
reason of
vacancies

Power of
Board and
committee to
make bye-laws

Explanation — For the purposes of this sub-section, a person
shall be deemed to be related to another if —

(a) they are members of a Hindu undivided family ; or
(b) they are husband and wife ; or

(c) the one is related to the other in the manner indicated in the
1[Second Schedule]

16-H. (1) The provisions of sections 16-A, 16-B, 16-C, 2[sub-
section (2) to sub-section (13)] of section 16-D and of sections 16-E,
16-F and 16-G, shall not apply to recognized institutions maintained
by the State Government or the Central Government.

(2) In the case of recognized institutions maintained by a local
body, the State Government may declare that all or any of the
provisions referred to in sub-section (1) shall not apply or shall apply
subject to such alterations, modifications or additions as it may make
3[and the provisions, if any, so made applicable, shall have effect
notwithstanding anything inconsistent therewith contained in any
other law for the time being in force ].

16-1. Subject to the approval of the State Government, the
Director may, by a notification in the official Gazette, delegate all or
any of the powers conferred upon him by or under this act, except the
powers which he exercises as Chairman of the Board, to an officer or
officers of the Education Department not lower in rank than a Deputy
Director of Education.

17. 4 ¢ % ]

18. All casual vacancies among the members (other than ex-
officio members) of the Board or of a Committee appointed by the
Board shall be filled as soon as conveniently may be by the person or
body who 5[elected or nominated] to a casual vacancy shall be a
member of the Board or Committee for the residue of the term for
which the person whose place he fills would have been a member.

19. No act or proceedings of the Board or of a Committee
appointed by it shall be invalidated merely by reason of the existence of
a vacancy or vacancies among its members.

20. (1) The Board and its Committees may make bye-laws
consistent with this Act and the Regulations —

(a) laying down the procedure to be observed at their meetings
and the number of members required to form a quorum ;

u » W N~

. Subs. by sec. 19 of U. P. Act no. 12 of 1978.
. Subs. by sec. 8 of U. P. Act no. 1 of 1981.

. Ins. by sec. 36 of U. P. Act no. 5 of 1977.

. Omit. by sec. 7 of U. P. Act no. 5 of 1941.

. Subs. by sec. 16 of U. P. Act no. 26 of 1975.
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[0 Ho I o 12, 1978 BV €IRT 19 FIRT UlaRenfd |
[0 Yo AfATTH Ho 1, 1981 B &RT 8 FRT UfoRenid |
Z0 Yo IfAFTIH Ho 5, 1977 B URT 36 GRT qGTAT TAT |
S0 Yo IR Ho 5, 1941 B €RT 7 §RT fSebret AT |
Z0 Yo IAFTIH Ho 26, 1975 1 &RT 16 FRT UhRATAT |
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Protection for
acts done, etc.
in good faith

Bar or
Jurisdiction of
Courts

(b) providing for all matters which, consistently with this Act,
and the Regulations, are to be prescribed by bye-laws ; and

(c) providing for all other matters solely concerning the Board
and its Committees and not provided for by this Act and the
Regulations.

(2) The Board and its Committees shall make bye-laws
providing for the giving of notice to the members of the Board or
Committee of the dates of meetings, and of the business to be
considered at meetings, and for the keeping of a record of the
proceedings of meetings.

(3) The Board may direct the amendment of rescission of any
bye-law made by a Committee under this section, and the Committee
shall give effect to any such direction.

1[21. No suit, prosecution or other legal proceedings, shall lie
against the State Government the Board or any of its Committees or
any member of the Board or a Committee or any other person in
respect of anything which is in good faith done or intended to be done
in pursuance of this Act or any rule, order or direction made
thereunder.

22. No order or decision made by the Board or any of its
committees it exercise of the powers conferred by or under this Act
shall be called in question in any court. |

2[ * * * * * * ]
[SECOND]® [SCHEDULE]*

(See SECTION 16-GG)
List of Relatives

—_

Father

Mother (including step-mother)
Son (including step-son)

Son’s wife

Daughter (including step-daughter)
Father’s father

Father’s mother

Mother’s mother

© ©® N o g R L N

Mother’s father

>0 b

Add. by sec. 3 of U. P. Act no. VII of 1966.

Omit. by s. 5 of U. P. Act no. 16 of 2008. (1st Schedule)
Renumbered by section 20 of U. P. Act No. 12 of 1978.
Ins. by sec. 37 of U.P. Act No. 5 of 1977.
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(@) T I fawdt o gaven & S o 39 e qen fafeast
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(3) 91 AfAfY gRT 59 a1 & T g91g S folt Su—fafer & e
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2[ * * * * * *]

[fe<ia)® [ergegn]®
ERT 16—55 3RA)
TR o A
1—foar
2—1ar (Rra# el /rar Y afafard )
3—ga (¥ dicetr gar 91 |ffera 8)
4=4F—ag
5—gA1 (oA Hicrell g2 1 afdfera 8)
6—fUm ot fuar
70 @1 Aran
8—HTdT DI AT

o—H1dT BT fodr

1. B0 Yo ITITTH Ho 7, 1966 B €RT 3 ERT TSI AT |

2. 30 Yo AfFTH Ho 16, 2008 BT GRT 5 FRT eI TAT | (WA AT
3. S0 Yo JAMAFTH Ho 12, 1978 T &RT 20 FRT Y: AN |

4. S0 Yo AMFIH Ho 5, 1977 BT GRT 37 FRT IQRAT 1T |
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10. Son’s son

11. Son’s son’s wife

12. Son’s daughter

13. Son’s daughter’s husband

14. Daughter’s husband

15. Daughter’s son

16. Daughter’s son’s wife

17. Daughter’s daughter

18. Daughter’s daughter’s husband
19. Brother (including step-brother)
20. Brother’s wife

21. Sister (including step-sister)
22. Sister’s husband

23. Wife’s (or husband’s) brother
24. Wife’s (or husband’s) father

25. Wife’s (or husband’s) sister

26. Brother’s son

27. Brother’s daughter |1

2[THIRD SCHEDULE]
(See section 16-CC)

Principles on which approval to a Scheme of Administration
shall be accorded

Every Scheme of Administration shall, —

(1) provide for proper and effective functioning of the Committee
of Management ;

(2) provide for the procedure for constitution the Committee of
Management by periodical elections ;

(3) provide for the qualifications and disqualifications of the
members and office-bearers of the Committee of Management and the
term of their offices :

Provided that no such Scheme shall contain provisions creating
monopoly in favour of any particular person, caste, creed, 3[ * * * | or
family ;

1. Ins. by s. 37 of U. P. Act No. 5 of 1977.
2. Ins.bys.9 of U. P. Act No. 01 of 1981.
3. Omit. by s. 4 of U. P. Act no. 09 of 1981.
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10—93 &1 g
11—9F BT GA—ag

12—93 B gl

13—9F &1 gAT BT ufcy

14—931 BT ufa

15— BT g

16— Bl JA—aqE

17—9A1 @ g

18—gAT @1 AT &1 Ul

19—1E (e e wig 1 affafera 8)
20—¥TS BT T

21—af2q (Rrrs draen afgq W) afafra 2)
22—9fg ®1 ufe

23— (a1 9fd) b1 91

24— (A1 i) 1 fodr

259l (A1 gfd) @Y 98+

26—¥TS &1 JF

27—a1$ @1 g ]!

| g SRt |
ERT 16— <RE)
Rrgra 9 R v AT & gHIe far s
YU URIMAT TSIl ﬁ —
(1) v |fafy & FgRIa iR T STl HRA B Faver Bl

(2) Fram@TferaT fafemi gRT uerer AR &1 789 &= @ ufshar @
=T BT |

(3) a1 AfAfT & Al 3R USIRIGIRAT BT SreamRil iR MRl ik

ST TeTafdy B Fawerm gl

yfaer I8 § 5 foxfl uemad Ao # U B Sues qE 8 o
it afam, S, ger 8] * * * | J7 uRaR ORIy & uel § UHIpR ST~ Bl
g |

1. B0 Yo ITAIH Ho 5, 1977 BT €RT 3 §RT §QMRAT AT |
2. S0 Yo I\ o 1, 1981 BT €RT 9 ERT g1 AT |

3. S0 Ho IfATH o 9, 1981 & GRT 4 gRT AAHIT TAT |
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(4) provide for the procedure of calling meetings and the
conduct of business at such meetings ;

(5) provide that all the decisions shall be taken by the
Committee of Management and powers of delegation, if any, shall be
limited and clearly defined ;

(6) ensure that the powers and duties of the Committee of
Management and its office bearers are clearly defined ;

(7) Provide for the maintenance and security of property
belonging to the institution and also for the utilization of its funds and
for the regular checking and auditing of accounts. |
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(4) 98® gt 3R U doBl H BRI FATE B UlhAT B aRe
B |
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"No. 376(2)/XVII-V-1—121-78
Dated Lucknow, February 11, 1981

‘ isi i 3 “onstituti  India
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governlo'r is pleased to order the publication of the following Enghsl'x _transla’uon of the
Intermediate Shiksha (Sanshodhan) Adhiniyam, 1980 (Uttar Pradesh Adhiniyam Sankhya 1 of
1981) as passed by the Uttar Pradesh Legislature and assented to by the President on February
; . 4,1981 : | ’
/ ‘ THE INTERMEDIATE EDUCATION (AMENDMENT) ACT, 1980
: [U. P. Act no. 1 oF 1981]
(As passed by the Uttar Pradesh Legislature)
AN
ACT

further to amend the Intermediate Education Act, 192)

IT 15 HEREBY enacted in the Thirty-first Year of the Republic of India -
as follows :—

: 1. This Act may be called the Intermediate Education (Amendment) Short title,
Act, 1980. :

2. In section 2 of the Intermediate Fducation Act, 1921, hereinafter Amendment of
- referred to as the principal Act, in clause (aaa), the words “and except for pur- Zecttuﬁn 2’e ?g 2(;.1’.
. poses of section 8, includes an Additional Director of Education” shall be A€ ° .
- ‘inserted at the end.

3. In section 16-A of the principal Act, after sub-section (6), the follow- Amendment of
ing sub-section shall be inserted, namely :— section 16-A,

“(7) Whenever there is dispute with respect to the Management of an
institution, persons found by the Regional Deputy Director of Educa-
tion, upon such enquiry as is deemed fit to be in actual control of its
affairs may, for purposes of this Act, be recognised to constitute the
Committee of Management of such institution until a court of compe-
tent jurisdiction directs otherwise :

Provided that the Regional Deputy Director of Education shall, before
making an order under this sub-section, afford rreasonable opportunity
to the rival claimants to make representations in writing.

Explanation—In. determining the question as to who s in actual
contro! of the affairs of the institution. the Regional Deputv Director of
Education shall have regard to the control over the funds of the institu-
tion and over the administration, the receipt of income from its proper-
ties, the Scheme of Administration approved under sub-section (5) and
other relevant circumstances.”

4. In section 16-B of the principal Act. in subsection (3). for the words Amendment of
“clause (a) or (b) of subsection (8) of section 16-D” the words “sub-section Section16-B.
(3) of section 16-D” shall be substituted.

5. In section 16.C of the principal Act. in sub.section (1Y. for the word¢ Amendment of
“Subiect to the regulations soverning the princinles for according avproval to fection 16-C.

the Scheme of Administration”, the words “Subject to the provisions of this , =
 Act” shall be substituted.

6. For section 16-D of the principal Act, the following sections shall be  [nsertionof sec.

substituted, namely :— g A;is.()?‘scc 16.55«1’

4 “16-CC. The Scheme of Administration in relation to anv institution. ‘{ﬁ‘?’) ““} s‘;b::
whether recoenised before or after the commencement of the Inter t ,';,'f aﬁ’. ¢
mediate Education (Amendment) Act, 1980. shall not be inconsistent
with the principles laid down in the Third Schedule.

16.CCC. (1) Where in relation to anvy institution, the Scheme of
Administration has been or deemed to have been approved under section ‘
16-A. or section 16-R or section 16-C, at anv time before the commence- ] =
ment of the Intermediate Education (Amendment) Act. 1980, and such ‘
Scheme of Administration is inconsistent with the provisions of this Act,
the Director shall send. within a2 perind of six months from such com-
mencement, a notice to such institution suggesting anv alteration or
maodification therein and requiring the institution to submit a fresh
Scheme of Administration or to amend or alter the existing Scheme.
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(2) While making any suggestion in the Scheme of Administration
under sub-section (1), the Director shall give his reasons therefor and
shall also afford an opportunity to the institution to make a represen-
tation within such period as may be specified in the notice.

(8) The Director shall consider any representation ~made in accor-
dance with sub-section (2) and may approve the Scheme of Administra-
tion in its original form or subject to any alteration or modification
suggested under sub-section (1) or with any other changes as may appear
to him to be just and proper :

Provided that where the Director proposes to make any new alteration
or modification in the Scheme of Administration, he shall give an oppor-
tunity to the institution to make a representation within such period as

may be specified by him.

16-D. (1) The Director may cause a recognised institution to be ins-
pected from time to time.

(2) The Director may direct a management to remove any defect or
deficiency found on inspection or otherwise.

(8) In on the receipt of information or otherwise, the Director 1s
satisfied that—

‘(i) the Committee of Management of an institution has failed
to comply with the judgment of any court or any direction made
under this Act or any other law for the time being in force ; or

(i) the Committee has failed to appoint teaching staff possessing
such qualifications as are necessary for the purpose of ensuring the
maintenance of academic standard in the institution or has appointed
or retained in service any teaching or non-teaching staff in contra-
vention of the provisions of this Act or the Regulations ; or

(iif) any dispute with respect to the right claimed by different
persons to be lawful office-bearers of the Committee of Management
has affected the smooth and orderly administration of the institution
concerned ; or

‘(iv) the Committee has persistently failed to provide the institu-
tion with such adequate and propner accommodation, library, furni-
ture, stationerv, laboratorv equipment or other facilities as are neces
sary for the efficient administration of such institution : or

(V) the Committee has substantially diverted. misapplied or mis-
appropriated the property of the institution to its detriment or has
transferred any property in contravention of the provisions of the
Uttar Pradesh Fducational Institutions (Prevention of Dissipation
of Assets) Act, 1974 or

- (vi) the draft of the Scheme of Administration has not beep
submitted within the time nallowed therefor under section 16-B, or
that the Management of the institution is being conducted otherwise
than in accordance with the Scheme of Administration or the affairs
of the institution are being otherwise mis-managed ;

(vii) the Scheme of Administration in relation to an institution,
approved before the commencement of the Intermediate Education
(Amendment)’ Act, 1980, is inconsistent with the provisions of this
Act and the management of the institution has failed to .alter or
modify it within a reasonable time despite notice under
section 16-CCC ; ‘

l3e n.lav.refer the case to the Board for withdrawal of recognition of such
institution, or issue notice to the Committee of Management to show
cause within thirty days from the date of receint of such notice why an
order under sub-section (4) should not be made.

(4 Where the Committee of Management of an institution fails to
show cause within the time allowed under sub-section (8) or within such
extended time as the Director mav from time to time allow, or where
the Director is, after considering the cause shown by the Committee of
Management, satisfied that any of the grounds mentioned in sub-
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section (3) exists, he may, recommend to. the State Government to
appoint an Authorised Controller for that institution, and thereupon,
the State Government may, by order, for reasons to be recorded, autho-
rise any person (hereinafter referred to as the Authorised Controller) to
take over, for such period not exceeding two years, as may be specified,
the Management of such institution and its properties :

Provided that if the State Government is of opinion that it is expedient
%0 to do in order to continue to secure the proper management of the
institution and its properties, it may, from time to time, extend .the
operation of the order, for such period, not exceeding one year at a time,
as it may specify, so however, that the total period of operation of the
order, including the period specified in the initial order, but exclud-
ing the period specified in sub-section (8), does not exceed five years :

Provided further that if at the expiration of the said period of five
years, there is no lawfully constituted Committee of Management of the
institution, the Authorised Controller shall continue to function as such,
until the State Government is satisfied that a Committee of Management
has been lawfully constituted.

(%) If on the receipt of information or otherwise, the State Govern-
ment is of opinion that in relation to an institution the ground men-
tioned in clause (iii) or clanse (v) of sub-section (8) exists, and that the
interest of the institution calls for immediate action, it may, notwith-
standing anything contained in the said sub-section, issue notice to the
Management of such institution to show cause within fifteen days from
the date of receipt of such notice why an Authorised Controller be not
appointed in respect of such institution.

'(6)' Where the Committee of Management of the concerned institu-
tion fails to show cause within the time allowed under sub-section (5), or
within such extended time as the State Government may, from time to
time allow, or where the State Government is, after considering the
cause shown by the Committee of Management, satisfied that any of the
grounds mentioned in clause (iii) or clause (v) of sub-section (8) exists,
it may, by order and for reasons to be recorded, appoint an Authorised
Controller in respect of such institution, and thereupon, the provisions
of sub-section (4) shall, mutatis mutandis apply.

(7)' Every notice issued by the Director under sub-section (3) on or
before the service of the notice referred to in sub-section (5)' and not
finally disposed of on the date of such service shall, with effect from the
said date, be deemed to have been placed in abeyance :

Provided that nothing contained in this sub-section shall be deemed
te prevent the Director to take action upon grounds other than those
mentioned in clauses (iii) and (v) of sub-section (3) in case the notice
issued by the State Government under sub-section (5) is discharged.

(8) If the State Government is of opinion- that immediate suspension
of the Committee of Management is also necessary or expedient in the
interest of the institution concerned, it may, while issuing notice under
sub-section (5), by order and for reasons to be recorded, suspend the
Committee of Management and make such arrangement as it thinks
proper for managing the affairs of the institution pending the order that
may subsequently he made under sub-section (6):

Provided that the suspension shall not remain in force for more thian
six months from the date it becomes effective.

Explanation I-For the removal of doubts it is hereby declared that in
computing the period of time specified in sub-section (4)' or sub-
section (8), the time during which the operation of the order was
suspended by the High Court in exercise of the powers under Article 226
of the Constitution shall he excluded.

Explanation II-Nothing in sub-section (4) or sub-section (6) shall
preclude the State Government from revoking an order of appointment
of an Authorised Controller appointed under any of the said provisions.
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(9) Nothing in this section shall be construed to confer on the Autho-
rised Controller appointed under sub-section (4) or sub-section (8), the
power to transfer any immovable property belonging to the institution
(except by way of letting from month to month in the ordinary course
of management) or to create any charge thereon (except as a condition
of receipt of any grantin-aid for the institution from the State Gowvern-

ment or the Government of India).

(10) Any order made under this section shall have effect notwith-
standing anything ineonsistent therewith contained in any other enact-
ment or in any instrument (including any Scheme of Administration)
relating to the management and control of the institution or its property :

~ Provided that the property of the institution and any incogne .there-
from shall continue to be applied for the purposes of the institution as
provided in any such instrument.

(11) The Director may give to the Authorised Controller such direc-
tions as he may deem necessary for the proper management of the insti-
tution or its properties, and the Authorised Controller shall carry out
those directions.

(12) No order made by the Board withdrawing recognition in pur-
suance of a reference made under sub-section (8) and no order made or
direction given under this section by the Director or the State Govern-
ment shall be called in question in any court, and no injunctions shall
be granted by any court in resFeet of any action taken or to be taken
in pursuance of any power conferred by or under this section.

(18) The powers conferred by this section shall be in addition to; and
not in derogation of any powers conferred on the State Government or
the Authorised Controller under any other law for the time being in
force.

(14) Nothing contained in sub-sections (8) to (18) shall apply to an
institution established and administered by a minority referred to in
clause (1) of Article 30 of the Constitution of India.

16-DD. (1) Wherever an Authorised Controller is appointed under
sub-section (4) or sub-section (8) of section 16-D~

(@) be shall take over the Management of the concerned institu-
tion and its properties to the exclusion of its Committee of Manage
ment, and shall, subject to such restrictions as the State Govern-
ment may impose, have all such powers and authority as the Com-
mittee would have if the institution and its properties were not
taken over under the said sub-sections ; :

(b) every person in whose possession, custody or control any pro-
perty of the institution may be, shall deliver such property to the
Authorised Controller forthwith.

(2)" Every person who on the date of the order referred to in sub-
section (4) or sub-section (8) of section 16-D has in his possession or
control any books or other documents relating to the institution or to its
property shall be liable te account for the said books and other docu-
ments to the Authorised Controller, and shall deliver them to him or to
such person as the Authorised Controller may specify in this behalf,

(3) The Authorised Controller may apply to the Collector for deli-
very of possession and control over the institution or its properties
or any part thereof, and the Collector may take all necessary steps tor
securing possession to the Authorised Controller of such institution or
property, and in particular, may use or cause to be used such force as
may be necessary,

Explanation—In this section and section 16-D, unless the context
otherwise, requires, ‘property’ in relation to an institution, includes all
property, movable and immovable belonging to or endowed wholly or
partly for the benefit of the institution including lands, buifdings (in
cluding hostels),, works, library, laboratory, instruments, equipment, fur-
niture, stationery, stores, automobiles and other vehicles, if any, and
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‘ other things pertaining to the institution, cash in hand, cash at bank,
income from fees, boys funds and Government grants, investments and
book debts, and all other rights and interests arising out of such property
as may be in the ownership, possession power or control of the institu-
tion and all books of accounts, registers and all other documents of what-
ever nature relating thereto, and shall also be deemed to include all
subsisting borrowings, liabilities and obligations of whatever kind, of
the institution.”

7. After section 16-E of the principal Act, the following section shall be sé?ﬁ%’#%’;g% new
inserted, namely :— )
“16-EE. (1) Where any employee of an institution has been re-
trenched on or after July 1, 1974 but before the com-
Absorptionof  encement of the Intermediate Education (Amendment)
ratrenched Act, 1980, and such employee possesses minimum quali-
employses. fications prescribed therefor on the date of initial
appointment the Regional Deputy Director of Educa-
tion shall, on an application made in this behalf, direct that subject to
the provisions of this section, such employep be absorbed against any
permanent vacancy occurring in the same or any other institution
situate in any district withint his jurisdiction :
\ Provided that in the case of an employee retrenched on or after the
date of such commencement the Regional Deputy Director - of Educa-
tion may issue directions under this section without any application
from the employee concerned.

(2) Every application referred to in sub-section (1) shall be made
within six months freom the date of commencement of the Intermediate
Education (Amendment) Act, 1980.

(8) Where any direction is issued by the Regional Deputy Director
: : of Education under sub-section (1) the following consequences shall
T‘- " ensue, namely:—

\ (i) the Committee of Management of the institution concerned
s shall be bound to comply with every such direction, and the
employee in whose favour such direction is issued shall be deemed to "
be an employee of such institution from the date of the order of

appointment issued by the Committee to him or from the expiry of

a period of two months from the date of service of the direction on

the Committee of Management under sub-section (1), whichever is

earlier, '

(i) the period ot substantive service rendered by such employee
in any institution before the date of his retrenchment shall "be
counted for the purpnses of his seniority and pension.

(iii) where the employee concerned fails to join the post within
the time allowed therefor, the benefits of this section shall not be
available to him.

(4) Any person aggrieved by the direction issued under sub-section 1))
may make a representation to the Director within one month from
the date of service on him of such direction, and the order of the Direc-
tor thereon shall be final,

(5) The provisions of this section shall have effect notwithstandingr
anything contained in any other provisions of this Act or any other law
for the time being in force,

Explanation—For the purposes of this section—

i (@) ‘employee’ in relation to an institution  means a  teacher,
head of institution or other employee thereof holding a permanent
post on the date immediately preceding the date of retrenchment ;

(b) ‘institution’ includes a training institution recognised by the
State Government or the Director ;

(¢) retrenchment in relation to an employee of an institution
means the termination of his services for any reason other than
resignation, retirement or removal by way of punishment inflicted
in disciplinary proceedings.” ’
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Amendment of 8. In section 16-H of the principal Act, in subsection (1) for the wordf
section 16-H.  cgyhgections (2) to (7)”. the words “sub-section (2) to sub-section (13)

shall be substituted.

[nsertion  of 4 9. After the second Schedule to the principal Act, the following Schedule
new Schedule, .
shall be inserted, namely—

“THIRD SCHEDULE
(See Section 16-CC)

Principles on which approval to a Scheme of Administration
shall be accorded

Every Scheme of Administration shall,—

(1) provide for proper and cifective functioning of the Committee of
Management ; » '

(2) provide for the procedure for constitution the Committec - of
Management by periodical elections ;

é?)) provide for the qualifications and disqualifications of the members
and oflice-bearers of the Committee of Management and the term of
their offices :

Provided that no such Scheme shall contain provisions creating: mono-
poly in favour of any particular person, caste, creed, religion or family;

(4) provide for the procedure of calling meetings and the conduct of
business at such meetings ;

(5) provide that all the decisions shall be taken by the Committee of
Management and powers of delegation, if any, shall be limited and
clearly defined ;

(6) ensure that the powers and duties of the Committee of Manage-
ment and its office-bearers are clearly defined ;

(7) provide for the maintenance and security of property belonging te
the institution and also for the utilization of its funds and for the regular
checking and auditing of accounts.” ‘

By order,
R. €. DEOQ SHARMA,
Sachir,

T ous og oft 0T ofr 0 229 a1 (fera.rro)-m!Qm:'mmm(m13)%1981«”.709 (A0) i




No. 944(2)/XVI1I-V-1-—9-81
Dated Lucknow, April 14, 1981

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of Indi®
the Gavernor is pleased to order the publication of the following English translation of the
Intermediate Shiksha (Sanshodhan) Adhiniyam, 1981 (Uttar Pradesh Adhiniyam Sankhya
9 of 1981), as passed by the Uttar Pradesh Legislature and assented fo by the Governor on

April 13, 1981 :
THE INTERMEDIATE EDUCATION (AMENDMENT) ACT, 1981
[U.P. AcT NO. 9 OF 1981}
(ds passed by the Uttar Pradesh Legislature)
AN
ACT
further to amend the Intermediate Education Aect, 1921

IT 1S HEREBY enacted in the Thirty-second Year {of the Republic of India as
follows :

1. This Act may be called the Intermediate Education [(Amendment)
Act, 1981.

Amendment of 2. In section 3 of the Intermediate Education Act, 1921, hereinafter
section 3 of U.P  referred to as the principal ~Act, in sub-section (1), in clause (c), for the
Act 11 of 1921. word “eleven’ wherever occurring, the word “twelve” shall be substituted.

Amendment of 3. 1In section 16-EE of the principal Act, qﬁerlﬁub-seﬂiﬂll {5) and before
section 16-EE. the Explanation, the following sub-section shall be inscrted and be deemed to
have been inserted from February 11, 1981, namely ;-

“(6) Nothing in this section shall apply to an institution established

Short title,

and administered by a minority referred to in clause (1) of Article 30 :

of the Constitution of [ndia.”
In the Third Schedule to the principal Act, in the proviso to

Amendment of : 4. : ; .
Third Schedule,  paragraph (3), the word ‘religion’ shall be omuitted and be deemed to have
been omitted from February 11, 1981.
By order,
G. B. SINGH,
Sachiv.

Y0 T# 0 ZO 10—~ L0910 9 KTO (Fawr0)——4-4-81——(158)-—1981-—700 (W5 0)
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the Governor i

~ No. GTS(Z)KXV';ITV—'I-1{1(&)-34-198'3
- Dated Lucknow, March 26, 1984

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
m]plcased to_order the publication of the following English translation of 4 the

Intermediate Shiksha (Sanshodhan) Adhiniyam, 1984 j(Uttar;Pradesh Adhiniyam Sankhya 6 of
- 1984) as passed by .th1e Uttar Pradesh Legislature and assented_to by the President. on March23,

Short title and
#mnl. )

¥

© Amendment of
goction .16-CCC
of U.P. Act

+ oo Jlof 1921,

..lm‘ ?f =

 Vatidation,

Repeal and
sAVIngs,

©o 7 (2) 1t shall be dcemad‘tojhan come into force on May 23,}198-3.}

[U.P. AcT no.:6 oF 1984]

" (ds pagséd by the Uttar Pradesh Legislative Assembly), =
e ! further toamend the Intermediate Education Act, 1921 . © ~°
- ITis mERERY coacted in the Thirty-fifth- Year of the Republic of India as
follows ; VLS e e
1. (1) This-Act may be called the Intermediate Education (Amendment)
Act, 1984." i e

 THE INTERMEDIATE EDUCATION (AMENDMENT) ACT, 1984

-

~

- 2. Insection 16-CCC of the'Intermediate Education Act, 1921, herein.
after Efﬂﬁ:d to Etil:ehrprincipah:;t;u il:; sub-section(l), Jfor the words “six
months” the words “three years” substituted and be deemed alwa
have been substituted. . 1 e

"' 3. Insection 16D of the principal Act, in sub-section (8), in Explanatic
- H,in the_Hindi ‘ Version thereof, for the words and figure “g ; P (;‘;E
the words andj figure “ay gqrq (6)",shall be subshituted. = Avbelo i

4.. Notwithstanding anything contained inthe principal Act,, anything
done or any action taken under the provisions of the 'principal Act as they stood
immediately',before the commencement of this Act, shall ;be and be deemed
always to have been valid as if the provisions of this ,, Act werein force aty all
material times. - .

5. (i) The Intermediate Education (Amendment) (Second) Ordinance
1983, is hereby repealed. g :

; (z)r'l_\lotwithsta.ndiug such repeal, anything done or any action taken under
the provisions of the principal Act as amended by the Ordinance, referred to in
sub-section (1), shall be deemed to have been done or taken under the correspon-
ding provisions of the principal Act as amended by this Act, as if the provisions
of this Act were in force at all material times.

By order,
G. B. SINGH,
Sachiv.

@ oqw 070 0—gq0 G0 435 FTo (FarT0)—(4413)—1984——750 (¥%H0) 1
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No. 1159/XVII-V-1—1(KA)-36-1986
" Dated Lucknow. July 30, 1987

IN pursuanc: of the provisions of clause (3) of Article 348 of the Consutution of }ndla,f ﬂ]]]e
Governor is pleesed to order the publication of the following English l_ranslatmn of the
Intermadiate Shiksha (Sanshoohan) Adhiniyam, 1987 (Unar Pradesh Adhinivam Sankhya
18 of 1987) as passed by the Uttar Pradesh Legiclature and assenied 1o hv the -Prostdent on
July 29, 1987:

THE INTERMEDIATE EDUCATION {(AMENDMENT) ..CT, 1987
[ U. P. Act no. I8 OF 1987 ]
(ds passed by the Uttar Pradesh Legislature)
AN
ACT
further to amend the Intermediate Education Act, 1921

IT 1s HEReBY enacted in the Thirty-eighth Year of the Republic of India
as follows :—

1. (1) This Act may be called the Intermediate Education (Amendment)
Act, 1987.

(2) It shall be deemed to have come into force on October 14, 1986.

Short title and
commencement

2. For section 7-A of the Intermediate Education Act, 1921, hereinafter  Substitution of
referred to as the principal Act, the following section shall be substituted, section 7-A of
namely :— U.P. Act no.l]

of 1921
“7-A. Notwithstanding anything contained in clause (4) of section 7—

Recognition of (a) the Board may, with the prior approval of
an institution in the State Government, recognise an institution in
any new subject any new subject or group of subjects or for a
or for a higher higher class ;

class

(&) the Inspector may permit an institution to “open a new section
in an existing class.”

3. After Section 7-A of the principal Act, the following sections shall be

Insertion of new
© inserted, namely —

gection 7-AA and
, -AB
“T-AA. (1) Notwithstanding anything contained in this Act, the manage-

Employment of ment of an institution may, from its own resources,
part time teachers employ— ‘
or part-time ins- (i) as in interim measurc part-time  teachers
tructors for imparting instructions in any subject or
group of subjects or for a higher class for
which recognition is given or in any section
of an cxisting class for which permission is
granted under section 7-A ;

(i) part-time instructors to impart instructions in
moral education or any trade or craft under

socially useful productive work or vocational
course.

‘% }?y 5

(2) No recognition shall be given and no permission shall be zranted
under section 7-A, unless the Committee of Management furnishes such
security in cash or by way of Bank guarantee to the Inspector as may

@
I+ - Aoy

= be specified by the State Government from time to time.

o :

129 (3) No part-time teacher shall be employed in an Institution unless
P8 §uch‘ conditions as may be specified by the State Government by order
PN m this bdehalf are complied with.

(#) No part-ime teacher or pari-tine instructor sholl

e eop
unless hie possesses such minimum qualifications as mav be nreserin
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(5) A part-time teacher or a part-time instructor shall 'be;paid such
honorarium as may be fixed by the State Government by general or :
special order in this behalf. i

(6) Nothing in this Act shall preclude a person already serving as a ‘
teacher in an institution from being employed as a’ part-time teacher or i
a part-time instructor under section 7-AA.

«7.AB. Nothing in the Uttar Pradesh High School and Intermediate u.|

. Colleges (Payment of Salaries of Teachers and other &5,
Exemption Employees) Act, 1971 or the Uttar Pradesh on
Secondary Education Services Commission and Selection Boards Act, u.

1982, shall apply in relation to part-time teachers and part-time Instruc- 2y
’ 7 o . R 1982
tors employed in an institution under section 7-AA. ' »

;
Repeal and 4. (1) The Intermediate Education (Amendment) Ordinance. 1987, is U.B

savings hereby repealed. “‘}“d

(2) Notwithstanding such repeal, anything done or any action taken under
the provisions of the principal Act, as amended by the Ordinance referred to in
sub-section (1), shall be deemed to have been done or taken under the correspond- -
ing provisions of the principal Act, as amended by this Act, as if the provisions
of this Act were in force at all material times. L e .

o gmogedTo- wovre 100 ATG (fagio - (1795)~1987-85¢ (&0) 1
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PR L B e U L " Dated Ludbzow May 30, 2008
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the Governor
is pleased to order the publication of the following English translation of the Intermediate Shiksha {Saushodhan)
Adhiniyam, 2007 (Utiar Pradesh Adhiniyam Sankhya®16 of 2008) as passecl by the Uitar Pradesh Legislahme
a.nd assented to by the President on May 21, 2008.

. THE INTERMEDIATE EDUCATION (AMENDMENT) ACT, 2007
“(U.P. ACTNO. 16 OF 2008)

- el - . .
N I T o o Vil P

{As passed by the Uttai Pradesh Legislature]
AN
ACT
further to amend the Intermediate Education -Act, 1921,

IT 1S HEREBY enacted in the fifty-¢ighth Year of the Republic of India as

follows :— .

R !
. I. (1) This Act may be called the Intermediate - Education (Amendment)’  Shon titleand
Act, 2007. extend

(2) It shall extend to the whole of Uttn.r Pradesh. . -




A

Amendment ol
section 3 of UP.
Acl np. 2 0f 1921

A “3 ( 1) the Board shal] consn.:l' bf “Chau-man ( '.rhlch oﬁ’ice s'hall be u"]u _
Gonsutuuon of the Board, by the Director, e.x-aﬁczo) and the

s

following ot.her member name]y-—- —' '

(2) t\.ro heads-' of - the msutl.lmn, ma.mtamed by I.hc State

Govemment, no:mnatcd by 1he Statc Govemmen 3

(b) two leachers of the mstrumons inthin
Government, nominated by. the State Govcmmcm, =

(¢) the Director, State Council of Educational R&searcb end
training Uttar Pradesh, Lucknow or a representauve nominated by him;

(d) the Dwector State Institute of Educauonal Management and
Training Uttar Pradesh, Allahabad or repr&senl.auve nommatcd by him;

(e) the Add.luonal Director of Educ.auon (Correspondcnce)
Correspondence Educallon Insumtg Allahabad, e

, M "."!I-n LN e
() the Addmonal Dlreclnr of Educahon, {Vocauur.al Educauon;
Lucknow; .- .

(8) two persor related to }.‘.duc:;.m'cmf nominafed by the Siate
Government;

(h) two women related to the Women's Educahon, nommatcd by
the State Goverment;

(i) the Director, State Institute of Science Educauon, Aliahabad,

ex-officio;
1 ~ (j) the Principai, State Institute of Education Allahabad ,ex-a_ﬂic:’o;

(k) tho Director, Bureau of Psychology, Allahabad ex-officio;

() the Secremry Board of Seoondary Sanskrit Education,
Lucknow, ex-officio; Sl

(m) one District Inspector of Schools nominated by the State
Government; . e -

“(r)} one Regional Joint Director of Education nominated by the
State Govemement:

(o) the Regional Officer, Central board of Scconda.ry Education,
Allahabad ex-officio;

(p) the Principal, Government Physical Training College,
Rampur, ex-officio; -

(c) crc Professor of a Degree College affiliated 1o a Un.iversity
estetlished by law in Uttar Pradesh nominated by the State
Government; ’

(r) oue Professor of an Engineering College affiliated to an
Engineering University established by law in Uuar Pradesh nominaicd
by the Sieie Government,

12} one Professor of Agricultural University established by law in

Utlay Pradesh, nominated by the Slalc Government; . )

(; onc Professor of a Mcdlcal College aﬂlhated to a Medical
Ltniversity nominated by the Staic Government,




mmm Tﬁﬁ.’.qm ﬂa‘ 2008 VG 4w el §

:'- AN N - Yol - L

(2)TthecretaryoflthomdshaIlbeihe &%ﬁm
oftheBoard. . !

(3) As soon as .na} ve after the normmuon of lh:. Boaid has been
completed, the State Government shall notify that the Board has been- duly

thcmber-secretaw

constituted™”. )
3. In section 4 of the principal Acl, in sub-secn'*n (2 y fc;r the words' "c!ec'ed Arzndmen: of
or nominated™* the word nor.nmated" ‘shall be .s'ub.muded <y LYy ”"‘“‘-‘”"

4. In section 13 of the pnnc:pal Act for mb—sechon (z) the ‘following sib-- %ﬂq o
section shall be substituted, namely— : ' section 13

(2} Such Committees shall consist of the members of the Board only:

Provided that no member of the Board shall be the member of
more than one kind of Committee of these Committees and the
members of the Commirttees shall hold office as such till they are

N members of the Board.
5. The First Schedule to the principal ‘Act shall be omitred. ’ Omission of’
the Fist
Schedule

STATEMENT OF OBJECTS AND REASONS

Section 3 of the Intermediate Education Act, 1921 provides for the constitution of the Board. In
accordance with the existing provisions of the said section the Board shall consist of 2 Chairman who shall
be the Director of Education and 9 ex-officio members, 31 members nominated by the State Government
and 32 elected members.'With a view to making the working of the Board more efficient and for achieving
the objective of fundamenial educational aim of the’ Board, it has been decided to amend the said Act
mainly to provide for reducing the number of members from 72 members 10 25 members and nomination
of teachers and heads.by the State Government instead of the election thereof.

The Intermediate Education (Amendment) Bill, 2007 is introduced accordingly.

By order,
S.ML.A ABIDI,
Pramulkh Sachiv.

WoTHogotio~Totlo 145 T (f20)-(310)-2008—597 (e / HHHE) |
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“qRA BT WAL & T8 200 & 3N #7 I5guTed 7 gverHIfeye e (Heiem) fadws,
2022 99 wredfie R srgvrT—7 yemafe wu 9 wEiEd 8, R e 20 RaasR, 2022 @1
FFAN UG BT AR 98 IR T AR AT 10 | 2022 B ®U H AR I A 59
JNERLIAT §IRT UbTRIG fhar Sl © |

guexHIfeye e (Hemed) Srferf=raH, 2022
(SR T<er rfSf ™ = 10 99 2022)
[OHT IR U<¥ faers Ausa gRT aiiRd gai)
SueRAIfSYe e ifeifFm, 1921 &7 SR | &’ & forg
SIBIEpE]

YR TR & fogard of § foefalea sftfaes samar wmar & —

1—(1) TE AfSfem gueifSue R (Fenew) o™, 2022 ®&r SR | S T sk
(2) I% e 6 RATFR, 2022 | Uged AT THSI SIRIAT | A




2 IR USYT IRIIRYT ToTe, 29 RITwR, 2022

SEal 2—3UeHIfSUe R SR, 1921 @1 ORT 7 @ SWRT (4) & WWH W)

aef jﬁ@” fferRad SuaRT v < Sraefl, st —

AT 1921 . .

R 7 T AU TRIETST B YAl B o ST WRAR P YA SFHIGT B Ul
T Wi eEwqel de gueTHIfRTe FTelall &I AT Ya faar
ST

Ry I8 & 39 off e # srafde ff ara & B0 gy M-

IR U BEIHS AT IUSKHISUS Hlelol  (Tedd qA1 3
HHAIRAT & da B aE) ARREE, 1971 1 IR Tow ArAfie R
[T AN 3R =9 a1 ATATIH, 1982 BT PIS a1, $H IUERT S I
ATy vl I -t e & s # oy 78 8t

R 3R 3—(1) sveTifeue e (WeeM) SRATQY, 2022 UAGERT S Yo
RL PR fra ST 2| e ST 7
T 2022

(2) W FRET @ B gU W1 SuEw (1) # Ffde s
ERT AT |G Hel e & Suael & off| @ @z i
T B T B HrEAR], 39 JRFIH gRT Jur wefed qd
FfH & e el Sugwl & onf| gd A1 B M Fwsh
SIRATT Al 39 s & Sue 9l SR wwEl | ud
|

Sgagy 3R PR

I W Arafe R gomell ok SWw wwfud a1 ongufie wmel &1 faffgea den
T HRT B ARAG R uRvg & wuer aRA & foly gueHifeue e sififE, 1921
(SR Ucer SIS |war 2 6 1921) Rfafa fear & § | uRve @1 wfadqal qared sifefm
P gRT 7 H IfeaARad © 1 9¥ 1987 H T A5 ORT 7—F FeR TN Rie Wve—a H I8 IYaed ©
b uRug, Y AR & YagART A bl der o i ¥ vy ar vy wE 4 ar &
IR FelT & ol ARIAT U&TH R Wbl & | I &RT S IR0 H URYS gRT T fAenedi &l
ARG UG & I & | A0 S T q faRy ol e 25,/2006 (Al oraRelt @ o1
I SR U T G ) H I8 W R g 6 arag # anT 7-%(@) # 9% @I, T4 W-
facauifya fenerdl &1 JradT Us™ &-1 & Afdd BT IU§e T8 7 |

Sugad @I gftewd Ed gY, Sad fAafa &1 fRexer axe & fo yated sifdfm @1
gRT 7 BT G {6 ST &1 fafreas fasar |

Jfd g fdurs wvsa w3 | 981 o &k yale fafveeg &1 fharfad &< & fou qr
el SRIAET #1 ST awdd ofl, 31 U gRT faHid 6 RiawR, 2022 &1 gvexHISye R
(M) SEATIY, 2022 (SR UL ALATSIT AEAT 7 69 2022) Wnfua fbar 72|

I fadued aiad Searas B ufaenfid x4 & foy greenfia far o & |

3TTST 9,
SIS CIRREN
TR A4 |

567 RPH (Intermediate Siksha) 2022 data 4e adhiniyam fol.
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No. 496(2)/LXXIX-V-1-2022-1-ka-9-2022
Dated Lucknow, September 29, 2022

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Intermediate
Shiksha (Sanshodhan) Adhiniyam, 2022 (Uttar Pradesh Adhiniyam Sankhya 10 of 2022) as passed by the
Uttar Pradesh Legislature and assented to by the Governor on September 29, 2022. The Madhyamik
Shiksha Anubhag-7 is administratively concerned with the said Adhiniyam.

THE INTERMEDIATE EDUCATION (AMENDMENT) ACT, 2022
(U.P. Actno. 10 of 2022)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
Sfurther to amend the Intermediate Education Act, 1921.
IT IS HEREBY enacted in the Seventy third Year of the Republic of India as

follows :—

1. (1) This Act may be called the Intermediate Education (Amendment) Short title and
Act, 2022. commencement

(2) It shall be deemed to have come into force with effect from September 6,
2022.

2. For sub-section (4) of section 7 of the Intermediate Education Act, 1921, the ~Amendment of
section 7 of
U.P. Actno. 2
"To recognize new self-financed High Schools and Intermediate Colleges for of1921

following sub-section shall be substituted, namely :—

the purposes of its examination, after the prior approval of the State Government:

Provided that notwithstanding anything contained in this Act, nothing in the
Uttar Pradesh High School and Intermediate Colleges (Payment of Salaries of Teachers
and other Employees) Act, 1971 or the Uttar Pradesh Secondary Education Services
Board Act, 1982, shall apply in relation to the new self-financed school granted

recognition under this sub-section."”

Repeal and

U.P. Ordinance 3. (1) The Intermediate Education (Amendment) Ordinance, saving

no. 7 of 2022 2022 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at
all material times.
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STATEMENTS OF OBJECTS AND REASONS
The Intermediate Education Act, 1921 (U.P. Act no. 2 of 1921) has been enacted to establish a

Board of High School and Intermediate Education to regulate and supervise the system of High School
and Intermediate Education in the State and the matters connected therewith or incidental thereto. The
powers of the Board are mentioned in section 7 of the aforesaid Act. In the year 1987, a new section 7-A
was inserted, clause (a) whereof provided that the Board, may, with the prior approval of the State
Government recognize an institution in any new subject or group of subjects or for a higher class. In
pursuance of the said section new schools were being given recognition by the Board. The Hon’ble High
Court in Special Appeal No. 25/2006 (Manju Awasthi and Ors Vs State of Uttar Pradesh and Ors) clarified
that section 7-A (a) does not actually provide the Board with the power to recognize new self financed

schools.

In view of the above, to remove the said discrepancy, It was decided to amend section 7 of the

aforesaid Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Intermediate Education (Amendment) Ordinance, 2022

(U.P. Ordinance no. 7 of 2022) was promulgated by the Governor on September 6, 2022.
This Bill is introduced to replace the aforesaid Ordinance.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

GoTH0YOYI0—T0UT0 567 TSTIF—2022—(911)—599 UfII—(FFex / Elo / JATHHT) |
YIoTH0J0—T0Ul0 66 |0 faermii—2022—(912)—300 UfAT—(@geR / €lo / THT) |
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No. 681 (2)/LXXIX-V-1-2022-1(ka)-18-2022
Dated Lucknow, December 13, 2022

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Intermediate
Shiksha (Dwitiya Sanshodhan) Adhiniyam, 2022 (Uttar Pradesh Adhiniyam Sankhya 15 of 2022) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on December 13, 2022. The
Madhyamik Shiksha Anubhag-9 is administratively concerned with the said Adhiniyam.

THE INTERMEDIATE EDUCATION (SECOND AMENDMENT) ACT, 2022
(U.P. Actno. 15 of 2022)

[A4s passed by the Uttar Pradesh Legislature]
AN
AcCT
further to amend the Intermediate Education Act, 1921.

IT IS HEREBY enacted in the Seventy-third Year of the Republic of India as
follows —

1. (1) This Act may be called the Intermediate Education (Second Amendment)  Short title and
Act, 2022. commencement

(2) It shall be deemed to have come into force with effect from October 4,
2022.

2. In sub-section (1) of section 16-A of the Intermediate Education Act, 1921, Amendment of
(hereinafter referred to as the “principal Act”) for the words "for every institution", the ~S¢ction 16-A of

R L U.P. Actno. 2
words "for every State Government Aided Institution" shall be substituted . of 1921
Repeal and 3. (1) The Intermediate Education (Second Amendment) ( p. Ordinance
saving Ordinance, 2022 is hereby repealed. no. 9 0f 2022

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times.

STATEMENT OF OBJECTS AND REASONS

The powers, duties and functions of the Acharya or Principal and the rights, duties and functions
of the Management Committee have been prescribed in the administration plan of each institution in order
to ensure the efficient operation and management of the institutions. However, it is often seen that
disputes are created by the members of the institutions by forming two management committees
simultaneously due to which there is disturbance in the efficient running of the institution.

It is notable that there is no system of administration scheme in the schools run by the non-
Government recognized institutions under CBSE board or schools run under Basic Education. Instead, the
management/operation of the above schools is done by the committee of the General Assembly

approved/certified by the Registrar Society and Chits Fund. In view of the above, it was decided to amend
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section 16-A of the Intermediate Education Act, 1921 to provide for the running of the self-financed
Secondary Schools recognized by the U.P. Madhyamik Shiksha Parishad by the parent institutions only.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Intermediate Education (Second Amendment) Ordinance, 2022
(U.P. Ordinance no. 9 of 2022) was promulgated by the Governor on October 4, 2022.

This Bill is introduced to replace the aforesaid Ordinance.

By order,

ATUL SRIVASTAVA,
Pramukh Sachiv.

RoTH0odI0—T0dI0 1097 ITSTIF—2022—(1735)—599 AT (FFgeR /20 / IHHT) |
TOTHOFOW0—T00 103 A0 fAeR—2022—(1736)—300 URRI—(@FIex /€0 / JATHIIT) |
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